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animals are dying in Mahadev Vigata, 
Daulatpur, Akbarpur, Makpa, Parsauna and 
LOhgarh of Makhudpur- Block, Thikrorpur 
and Aahhit Kusaa of Ghorisi Block, Nadra, 
Jagdiha, Surjuvigha, Vajna, Balchan Vigha, 
Vihta, Satamas, Shokhavigha of Block Khi-
jar Sarai of Gaya district. I would like to make 
a demand that the Central Government 
should provide sufficient funds under special 
scheme to the State Government and issue 
instrUctions for boring tubewells in these 
village so that water is available. 

[English] 

(vi) Need for clearance of the gas 
based projects to meet the 
escalating power demands of 
Madhya Pradesh 

SHAI MADHAVAAO SCINDIA (Gwal-
ior): Madhya Pradesh is facing prospects of 
serious power shortage in 8th Plan with 
present availability being only 2115 MW 
against estImated requirement of 2500 MW-
a shortage of 17%. With rapid industrialisa-
tion and ever increasing agricultural demand, 
this is going to escalate even more within a 
few years. It is essential to create generation 
capacity to meet the 15% annual growth in 
demand. Moreover, most power sources 
being thermal bases, are concentrated in 
eastern MP resulting In heavy transmission 
losses the nOI thern part. 

In reply to supplementaries by me in Lok 
Sabhaon 10th April, the Energy Minister has 
stated, I quote frorn proceedings "I have 
already taken up this matter with my col-
league, Shri Gurapadaswamy a,ld he is also 
very much in agreement with it. We are trying 
that at least in future, whatever additional 
gas is available, priority is given for setting 
up power projects based on gas." Madhya 
Pradesh has Submitted proposals for four 
gas-based projects of 450 MW each, one of 
which is proposed to be located in Gwaliorl 
Datia district fed with gas from HBJ pipeline 
passing through this region. As this is a 
power project in the northern part of MP 
where thermal power generation is not pos-
sible due to non-existence of coal, it is vital 
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that it receives early sanction especially since 
these projects have already been clearly by 
various central and state authorities, includ-
ing the Environment Ministry. I urge upon the 
Government to immediately dear this proj-
ect jor GwaliorlDatia district with utmost 
urgency, to meet the escalating demand for 
power in Madhya Pradesh, and especially its 
Northern region. 

[ Translation] 

(vii) Need to set up colour photo 
films unit at Majkhall in AI-
mora (U.P.) 

SHRI HARISH RAWAT (Aim ora): Long 
time ago an announcement was made to set 
up a colour photo films project at Majkhali of 
Almora district in Uttar Pradesh. It was an-
nounced in this House also. The Ministry of 
Industry had issued a letter of intent to an 
organisation named Pikup of the Govern-
ment of Uttar Pradesh. This organisation 
had entered into an agreement with an in-
dustralist, but unfortunately no progress has 
been made to set up this industry so far. 

I would like to request the Ministry of 
Industry to set up this industry expeditiously 
otherwise this letter of intent should be is-
sued to Hi"dustan Photo Film to set up it in 
Majkhali. 

12.26 hrs. 

CONSTITUTION (SCHEDULED CASTES) 
ORDERS (AMENDMENT) BILL 

As Passed by Rajya Sabha-contd. 

[Eng/ish] 

MR. DEPUTY SPEAKER: Now, we shall 
take up further consideration of the constitu-
tion (Scheduled Castes) Orders (Amend-
ment) Bill. Mr. Ram Vilas Paswan may con-
tinue his speech. 
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[ Ttanslaiion) 

THE MINISTER OF lABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Mr. Deputy Speaker. Sir I do not want to take 
much time of the House. I was thinking to 
conclude my speech on Friday itself but that 
was not possible. Therefore. now I conclude 
it in 5 minutes. It is a simple Bill which has 
been brought before tile Parliament. As you 
know that Centenary of Baba Saheb Am-
bedkar is being celebrated this year. The 
Government of India has decided to cele-
brate this year as the year of Sociaf justice. 
A Constitutional Committee has been con-
stituted under the Chairmanship of the Han. 
Prime Minister. In this year of Social Justice 
we shall try to put an end to social and 
economic inequalities and to bring the people 
of backward class in the main stream of the 
country. This Bill has been introduced to 
fulfill this very purpose. Agitated with the 
existing social system Baba Saheb Am-
bedkar adopted Buddhism in the year 1956. 
Lakhs of his followers also adopted Bud-
dhism. Before and after adopting Budhism 
Saba Saheb Ambedkar wished that he 
wanted to protect the rights of down trodden 
and Harijans and he adopted it only for this 
purpose and he made continuous efforts for 
it. 

The persons who belong to Scheduled 
Castes and embrace Budhism should also 
be provided the same facilities which are 
available to the people of the Scheduled 
castes. The Government of Maharashtra 
has already provided them facilities which 
are meant for Scheduled Castes but these 
has not been provided by the Central Gov-
ernment till now. An Amendment Bill was 
passed by the Parliament in the Year 1956 
under which those Scheduled Castes who 
embrace any other religion except Hinduism 
are not entitled to get facilities which are 
meant for the Scheduled castes. The provi-
sion had been made to give facilities under it 
for the people of Scheduled Castes who 
embrace Sikh religion. Nowthis Bi" is before 
you and this provision has been made in it 
that the persons of Scheduled castes. who 
have adopted Buddhism should also be 

provided the same facilities which are avail-
able to the Scheduled Castes. The Rajya 
Sabha has passed this Bill unanimously on 
the 8th May because on 9th it was Buddha 
Pumima. I am very grateful to you and con-
vey my thanks to the people of all parties. I 
thank the leaders and coUeagues of the 
Congress Party and particularly Shri Sathe 
that on that day he said that as far as the 
issue of Scheduled Castes and Scheduled 
tribes is concerned. we are unanimous and 
we will protect their rights. I feel that this Bill 
can be treated as non-controversial. The 
han. Members will certainly draw the atten-
tion of the Government and raised problems 
of Scheduled castes and Scheduled Tribes 
through this Bill. I know that our colleagues 
will say that people of other religions should 
also be covered under it but I would like to 
request you that the government wants that 
this issue should not be given political colour 
and these problems should be solved cutting 
across the party lines. This Bill has been 
introduced here because there is unanimity 
about it. As I stated earlier that this BiU has 
been passed by Rajya Sabha, that is why I 
wantthatthis should be passed in Lok Sabha 
with unanimity within little possible time. It 
will be a great achievement for us and forthis 
House. If it passes with unanimity, it will be a 
tribute to Baba Saheb Ambedkar in the real 
sense in this centenary year. 

With these words I would like to request 
you to take it up for consideration. 

[English} 

MR. DEPUTY SPEAKER: Motion 
moved: 

.,hat the Bill further to amend the Con-
stitution (Scheduled Castes) Order. 
1950 and the Constitution (Scheduled 
Castes) (Union Territories) Ordiu. 1951 
and to amend the Constitution (Jammu 
and Kashmir) Scheduled Castes Order, 
1956. the Constitution (Dadra and Nagar 
Haveli) Scheduled Castes Order. 1962. 
the Constitution(Pondicherry) Sched-
uled Castes Order, 1964 and the Con-
stitution (Sikkim) Scheduled Castes 
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Order, 1978, as p_sed by Rajya Sabha, 
be taken into consideration. • 

SHRI K. S. RAO (Machilipatnam): Mr. 
Deputy Speaker, Sir, the hon. Minister was 
informing the House that the Congress lead-
ers also are cooperating in this Bill. There is 
no denial about it. I understand from several 
oorners that the young Minister Mr. Ram 
Vilrs Paswan wants to be bold in protecting 
the rights or in going to the rescue of the 
unfortunate harijans in this country. Initially 
when the reservations were added to the 
Schedule, the basis for this was only their 
economic and social status. H it was only 
economic status, there were many more 
who should have been included. Taking into 
account the poverty position, inferiority and 
so much havoc that they were subjected to 
for generations, with the initiative of Gandhiji 
in those days, basically harijans were ac-
cepted and included in this Schedule. When 
we go to the question of whether some other 
castes are also to be included, many of them 
lead to hariJans only. But later on, it was said 
that by virtue of their taking up Christianity or 
Buddhism, those people were not consid-
ered as untouchable in their religion and so 
they should not be included. I do not find any 
justification in it. While I commend the hon. 
Minister for bringing Buddhists into the pur-
view of this Bill, I am unable to understand as 
to why he could not diSCUSS it in the Cabinet 
or he could not oonvince the Prime MInister 
for including the Christians, who are also in 
the same miserable state. When we discuss 
in Parliament or when we discuss with the 
enlightened citizens. it may not be known; 
But as people's representatives when we 
are oonnected with the rur~1 areas and when 
we go to the harijan voters, we are unable to 
differentiate the harijan Christian and the 
harijan Hindu, in the society. It is only now on 
paper that we are discussion whether it 
should be Hindu Harijan or Christian Harijan 
and whether it should be accepted or not 

KUMARI UMA BHARATI (Khajuraho): 
Christians do not have this kind of system 
( Interruptions) 

SHAI K. S. RAO: When we visit our own 
areas, our own wards which are segregated 

from the main village, it is very difficuft to 
identify who is Christian Harijan and who is 
Hindu Harijan. In the society also, they are 
called as Harijans and treated as Harijans. 
There is no distriction between Hindu harijan 
and Christian Harijan. That is only on record, 
when he goes forgetting admition into school 
or 00 liege that it is written, Christian or Hindu. 
But when you go to a Harijan ward, aU are 
treated as Harijans whether they are Hindu 
Harijans, Christian harijans or Buddhist-
Harijans. 

What I want to convince my colleagues 
and also the hon. Minister is, while appreci-
ating his initiativeto bring neo-Buddhists into 
the purview, I cannot understand why he 
could not think terms of convincing the 
Government or the House or the Prime 
Ministerto include Christians also who are in 
the same miserable state as what the Har-
ijans are. By any change, if the hon. Minister 
and my colleagues are of the opinion that 
some of the Christians have achieved better 
status in economy or social, then surely 
there are many Harijans also who are injoy-
ing the same status. By virtue of enjoying 
these privileges flowing out of reservation to 
first generation or seoond generation, some 
of them could have come out of poverty, 
some of them could have become rich, could 
have become seH-sufficient orwell-placed in 
society either in bureaucracy or employment 
or social status or in respect of property. If 
the House were to think that such people are 
to be discontinued these privileges or to be 
deleted from the Schedule, the wisdom lies, 
the boldness lies in including Harijan Chris-
tians who are very poor, who are in the same 
economy and social status, but to delete 
those harijans who are enjoying better status 
or better property in the society. I can under-
stand the reason in it. The hon. Minister must 
have the courage to say in this House and 
bring an amendment in this regard. 

I explain my own experience in ragged 
to Harijan Christians who are living in my 
constituency. When I go to a Harijan ward, 
irrespective of whether he is Harijan Chris-
tian or Harijan Hindu, four families will be 
living in one house, in one room, a little 
bigger one. 
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MR. DEPUTY SPEAKER: I will bring to 
your notice that I have been given a long list 
of your Party. H you are not completing your 
speech within 5 minutes, I would not be able 
to give time to same other members. 

SHRI K. S. RAO: Sir, the main point I 
wanted to impress on the hon. Minister is .... 

KUMARI UMA BHARATI: Point of or-
der. Dividing the. Christians into Harijan , 
Christians and high-caste Christians, I think, 
the han. Member has to ask the permission 
of John Pope Paul. He does not divide Chris-
tians into Harijan Christians and Sa vam 
Christians. According to the Christian relig-
ion, there is no Harljan or no Savarn. all are 
equal. What the han. Member is telling is 
against the Christian religion. He is insulting 
the Christian religion. (Interruptions) 

SHRI G. M. BANATWALI..A: Are the 
Members expected to look across the border 
and take instructions? (Interruptions) 

KUMARI UMA BHARATI: Do you deny 
the existence of the Bible? (Interruptions) 

MR. DEPUTY SPEAKER: No point of 
order, Please. No cross-talking. 

SHRI K. S. RAO: We are boasting our-
selves with pride. Everyone of us says that 
our country is a secular country. When it was 
to be a secular country, is It a crime for any 
Harijan to take the Christianity In this coun-
try:? By virtue of taking to the Christianity, 
should he be deprived of the privileges that 
were given to him earlier when he was Hindu 
or Buddhist? On what basis, the Hon. Minis-
ter has come to this House to include neo-
Buddhists into the reserved list? On the 
same principle, a mere change of faith or 
religion. should not be a reason for prevent-
ing or for declining the privileges that are 
given to a poor man or a poor Harijan to 
enjoy a good status that he was entitled to 
earlier. If that principle were to be accepted 
for passing this Bill, the same principle must 
also include Harijan Christians in this. I do 
not want the han. Minister to make a mock-
ery of our policy of secularism by discriminat-

ing between Harijan Christians and Harijan 
Budhists or Harijan Hindus. I want this to be 
taken into account and I request the Han. 
Minister to include Harijan Christians and 
Harijan Muslims into this category and to see 
thatthey are not discriminated by only chang-
ing the faith. 

MR. DEPUTY SPEAKER: Prof. Ram 
Ganes" Kapse, your Party has 18 minutes. 
I have three names before me. 18 minutes 
tor three Members. Six minutes each. 

PROF. AAMGANESH KAPSE (Thane): 
Am I allowed to speak for 18 minutes? 

MR. DEPUTY SPEAKER: 18 minutes 
for three Members of your Party. 

SHAI K. S. RAO: From our side, we 
have obliged your timings. 

MR. DEPUTY SPEAKER: I do not know 
whether all other Members would do that. I 
cannot quarrel with you all the time! 

[ Trans/ation] 

PROF. RAMGANESH KAPSE (Thane): 
welcome the Constitution (Scheduled 

Castes) Orders (Amendment) Bill, 1990 
moved In the House by the han. Minister in 
this birth centE'nary year of Dr. Baba Saheb 
Ambedkar and the 1 OOth death anniversary 
of Mahatma Phule. It is true that it is a belated 
step as it should have been done long back 
in 1956 itself. But- it was deliberately shelved 
by the Congress leaders at that time and 
today we are trying to do it. It's bener late 
than never, so I welcome the Bill. I would like 
to tell the House what was done by the 
Congress leaders in 1956. On the 14th 
October, 1956. i.e. on the Vijayadashmi day, 
Dr. Baba Saheb Ambedkar along with his 
five lakhs harijan followers adopted Bud-
dhism at Nagpur. But some days prior to it on 
the 25th Sptember, 1956, orders to this 
effect were issued by the government that 
the benefits of reservation, etc. would not be 
extended to Neo-Baudh Harijans. Is it the 
kind of justice done to Neo-Baudhs by the 
Congress regime? Does the Congress Party 
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want to do this type of justice? Does the 
Congress Party want to do this type of jus-
tice? Today, the congress people are saying 
that the justice should have done to them 
long ago. Who is responsible for the delay in 
giving justice to them? It is none but the 
Congress Party alone which is responsible 
for it, for which they should beg pardon of the 
House. We are rectifying their mistakes. 
They should thank us for this. Half of the total 
population of the dalits in Maharashtra 
adopted Budhism without any pressure what 
so ever or allurement. It was a spontaneous 
response of the people. There has never 
been and will never be an instance of the 
kind in the history of conversion in the world 
in which such a large number of people 
might have adopted anothe'r religion so 
peacefully and without any allurement. There 
is some justification for denying the benefits 
to the people who converted to Christianity 
and Islam because their conversion was not 
peaceful. 

[English] 

AN HON. MEMBER: That is not a point. 

PROF. RAM GANESH KAPSE: That IS 
a point which I want to stress. 

[ Trans/ation] 

What benefit did the dalits get from that 
convension? All the dalits contained to re-
ceive benefits, whereas Neo-Bandhs were 
deprived of all those benefits meant for 
downtrodden. Not to talk of any benefits to 
be accrued therefrom, five out of eight seats 
of the Lok Sabha reserved forthe Scheduled 
Castes were dereserved in Maharashtra 
alone. In the Legislative Assembly, they lost 
many more seats reserved for them. But 
they were the brave people who opted for 
this conversion at the cost of losing political 
power. They are not hanker after power. But 
this is not the case with the people who 
adopted Islam and Christianity as that con-
versions had taken place either under pres-
sure or for pecuniary benefits. Of course, 
they might have taken this recourse in pro-
test against the evil of untouchability prac-

tised in Hindu religion. Today, we will wel-
come them back in the Hindu fold as it is a 
fact that conversions took place out of greed 
for money or under compulsion. But Neo-
Baudhs were denied benefits to discourage 
the followers of Dr. Ambedkar to adopt 
Buddhism. They suffered for it. Today, with 
the support of the BJP and the leftist parties, 
these benefits are being extended to them 
again by the Janta Oal Government. Long 
ago, a committee was formed under the 
Chairmanship of Sardar Ballave Bhai Patel 
to identify the benefICiaries of reservation in 
the Hindu religion. In this regard, some yard 
sticks were fixed. Sikhs, Jainis and Budhists 
were all tr~ated as Hindus. No change has 
been made in this theory. Muslims cannot be 
pleaced on the same footing as they are 
governed by a separate personal law. That IS 
why some people are demanding uniform 
civil code in the country. So it is very difficult 
to decide at this stage as to whether the 
forefathers of people who adopted Islam 
thousand years ago were downtrodden or 
not. Our friends of the Congress Party are 
not prepared to tell this hard fact as they are 
more concerned for their votes. They are not 
concerned about giving them justice. But 
adoption of Budhism by Dr. Ambedkar and 
his followers stands on a separate footing. 
He made It clear that he would not accept 
Islam in which crores of people were ab-
ducted by the Nizams of Hyderabad Nor did 
he adopt Christianity as it was not the relig-
ion of the land, he said. Buddhism is a 
religion of this land and unlike Islam its 
religious practices are in conformity with the 
religious practices of the religion of the land. 
That is why he adopted this religion of the 
land. You should think of this also. Just now, 
they have been talking about the people who 
are economically bakward. What do they 
what? They do not want to do justice. Har-
ijans have been subjected to social injustice 
of immense degree. They do not believe in 
redeeming that injustice. I do agree that 
untouchability has been an evil of Hindu 
religion. We want to build an equalitarie:.n 
society in the country. We will welcome them 
if they lend their co-operation in our bid to do 
so. In the end, I would like to submit this 
much only that Dr. Ambedkar adopted this 
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religion in protest againstthe evil of untouch-
ability in Hindu religion. He had said that 
although he had born in a Hindu family but he 
would not prefer to die as Hindu. His portrait 
should have been displayed in the Central 
Hall long ago but it was done by the Janta Oal 
Government. Before this, the Congress 
Government did not visualise this idea. Nor 
did they think him \NOrthy of conferring 'Bharat 
Ratna'. Today, they are raising the issue of 
justice for them. Whatever you are saying is 
all .......... .*............ History is witness to it. 
So, whether the Congress Party supports or 
not, they should know that we are going to do 
this work. 

MR. DEPUTY SPEAKER: Word will not 
go in the records. 

( Inte"uptions) 

[English] 

SHRI K. S. RAO: You will support this 
Bill only because .... 

( Interruptions) 

MR. DEPUTY SPEAKER: Mr. Rao, why 
do you carry on like this? I think all the 
Members of the House agree to the provi-
sion of this Bm. Hence, It is not, I think, 
necessary to make long speeches. There 
are other subjects to discuss. t hope the 
Members will coperate. Now, Shri Chand 
Ram. 

( Inte"uptions) 

PROF. P. J. KURIEN (Mavelikara): Let 
us stick to the time. 

( Interruptions) 

MR. DEPUTY SPEAKER: You may 
please ask your Members to do that. 

"Expunged as ordered by the chair. 

by Rajya Sabha 

[ Translation] 

SHAI KALKA DAS (Karolbagh): Mr. 
Deputy Speaker, Sir, this is a matter of grave 
concern. A comprehensive discussion should 
be held on it. It is being drifted to the wrong 
direction. 

MR. DEPUTY SPEAKER: If you have 
some point different from what have already 
been made, you may make it. 

SHRI KALKA DAS: My name has been 
recommended to speak on this subject. 

MR. DEPUTY SPEAKER: I will allow 
you. 

SHRt CHAND RAM (Hardoi): Mr. Dep-
uty Speaker, Sir, I would like to congratulate 
the hon. Ministerfor accepting a long stand-
ing demand and bringing this Constitution 
Amendment Bill. I understand that it is a blot 
on our SOCiety and particularly on the Hindu 
community that even after so many years of 
independence, atrocities are still being 
committed on the people belonging to back-
ward classes. In 1932. the Poona Pact was 
signed between Dr. Ambedkar and the then 
Hindu leaders. Under the pact, it was as-
sured by the Coste Hindu leaders that within 
a span of 10 years, all the scheduled castes 
people would be brought into the mainstream 
of the society. But It is regretted that the work 
has not been done till now. In .1936, Dr. 
Ambedkar, wrote a book named" A Nation of 
Castes". The Member who spoke priorto me 
said that one Dr. Ambedkar had stated that 
it was not in his hand to be born in a Hindu 
scheduled caste family, but it was within his 
capacity to fight against discrimination while 
staying in the Hindu religion. He waited for 
full twenty years after that. This speech was 
made by him in the meeting of 'Sath Path 
Todak Mandai' held at Lohore.lt was chaired 
by Sant Ram who passed away recently. 
Bhai Parmenand was the leader of Hindu 
Mahasabha then and he was also invited in 
the meeting, but later his invitation was 
cancelled. (Interruptions) 
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MR. DEPUTY SPEAKER: We don't have 
time for long speeches. Please come to the 
points. 

SHRI CHAND RAM: I would like to say 
only this much that I would not say anything 
unnecessary or unimportant, but I would like 
to express my regrets over the fact that caste 
bondage laggedly follows a person belong-
ing to the Scheduled Caste, -even if he gets 
convened into some other religion including 
Christianity. Consideration of Caste and 
community orthat of high or low has no place 
in any religion, but even in Islam, people are 
discriminated against on the basis of caste, 
for if a Hindu weave:- converts into Islam, he 
is called a 'Pansari', and if a person belong-
ing to any other caste becomes a Muslim, he 
is called a 'Voman' and if a person belonging 
to any other community converts into Islam, 
he is called a 'Kabir Sikh'. The very soil of 
India is such that it divides people on caste 
and communal lines. Dr. Ambedkar, the 
founder of our Constitution, had in 1936, 
called for the abolition of caste system He 
wanted the enactmentof Hindu Code Amend-
ment Biil and somehow abolish the caste 
system. Now, with the introduction of this Bill 
seeking forthe Neo-Buddhists, the provision 
of all those facilities, as are enjoyed by the 
Scheduled Castes, can I expect of this Par-
liament of India to go ahead with the abolition 
of caste system. Can I expect from the 
people of India the establishment of a cas-
teless and egalitarian society? Earlier, in our 
speeches outSide the House, we used to 
profess too much the·extension of reserva-
tions to the neo-buddhists. I am glad that 
now it has been turned into a reality. Further, 
as he has already stated, Sarder Patel had 
recognised four groups in the Sikh commu-
nity as Scheduled Castes, but I would like to 
mention here that there were no scheduled 
castes among the Sikhs and caste system 
was non existent in that community. In fact, 
Guru Nanak Dev had vehemently opposed 
the practice of untouchability and he had 
said that there would be no untouchability 
among the Sikhs but it is a matter of great 
regret that over the years, four sikh commu-
nities viz: Kabirpanthis, Ramdasias, 
Mazhabis and Sikligars have come to be 

by Rajya Sabha 

recognised as scheduled caste sikhs. Now 
that the Nee-Buddhists too are being pro-
vided with the same facilities as are enjoyed 
by the scheduled castes. No doubt provision 
of reservation has been extended for an-
other ten years but I wonder whether there 
will ever be a time, when this caste system 
would be completely abolished and thrown 
out lock, stock and barrel? To achieve that 
end, once, I had written a letter to Pandit 
Nehru suggesting him to introduce the sys-
tem of inter-caste, inter-state and inter-relig-
ions marriages and to provide jobs to all such 
couples. In that letter, I had also asked him 
to abolish the use of surnarJ1es like Dwivedi, 
Trivedi, Chaturvedi, Pandit, Thakur etc, with 
the name of a particular individual but unfor-
tunately, Panditji did not agree to it saying 
that it would deprive the individual of his 
identity and as regards the inter caste mar-
riage, that was one's own choice. Regarding 
inter-caste, inter-religion, or inter-state mar-
riage, he said that it was a matter of one's 
own choice and moreover in our country, 
most of the marriages take place with the 
consent of parents and they are also ar-
ranged by them. Marriages outside the caste 
or community are resented and they lead to 
the problem of disorder and disharmoney in 
the society. On several occasions I have 
tried to get incorporated a provision in the 
law under which a separate Ministry may be 
established to look after the welfare of the 
Scheduled Castes and Scheduled Tribes 
and programmes for the upliftment of these 
people are undertaken in such a manner that 
they themselves should come forward to say 
that they did not stand in need of reserva-
tions any more. I sincerely hope that such a 
step woulrl be taken. Now, as it is in the case 
of Sikh and Hindu Scheduled Castes, who 
have been contesting elections from reserved 
constituencies, the Buddhists too are going 
to demand separate constituencies for them. 
Maharashtra has seven reserved constitu-
encies. Now supposing that out of them, two 
are reserved for the Scheduled Castes, the 
Buddhists are going to demand more re-
served Constituencies, saying that at the 
time of delimitation of these constituencies, 
they were not included in the list of Sched-
uled Castes and also because their popula-
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tion has increased over the years. In such a 
situation, perhaps you may have no other 
option, but to yield to their demand, but what 
if, other communities, including Christians 
too start raising similar demands? There-
fore, I feel that we should find out a solution 
to this problem. Our countrymen should give 
a serious thought to this issue. 

12.59 hr •• 

SHRI EDUARDO FALEIRO (Mor-
mugao): Thank you, Mr. Deputy Speaker. 
Well, we have heard all these speeches. I 
would like to say that since almost 19n, I 
have been urging the successive Govern-
ments to include Buddhists and people of 
other religions into the ambit of these provi-
sions. So, I am happy to the extent that neo-
Buddhists are given these benefits. But I 
oppose this Bill because it further alienates 
and further marginalises the Muslims and 
Christians onwards. And it is going to create 
a lot of problems. It is adding to the problems. 
I would like to say here that lot of problems 
would be solved and also my fascist friends, 
who are around here, would not have a 
ground if we had admitted .... 

PROF. RAM GENESH KAPSE: Sir, we 
are not fascists. (Interruptions) 

SHRI EDUARDO FALEIRO: Why did 
he arise? I have not mentioned. 

PROF. RAM GANESH KAPSE: We are 
not fascists. Who are fascists here? con-
gressmen are fascists. 

SHRI EDUARDO FALEIRO: I will sup-
port you. I do not know how far it is taken. But 
it is my conviction. If you all agree that all 
people of India are fundamentally Hindus, in 
a fundamental sense, that is my conviction 
and what I believe in. 

13.00 hr •. 

As far as philosophy and ethos are 
concerned, whatever may be our names or 
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languages, this is my view in this regard ... 
(Interruptions) ... It is not necessary of your 
welcoming it. It is not for you that I am saying 
this. It is as much yoU[ concern which is of is 
of mine also. We are all sharing good and 
had things basically. I am surprised how in 
our country we do not accept such funda-
mental truths and a lot of problems could be 
solved if we realise this fact. Now, we are not 
on that point. What we are talking about is 
thatthis discriminates unreasonably and adds 
to the tensions and conflicts as far as Mus-
lims and Christians are concerned. Time is 
limited. Instead of using my own words, let 
me use some other words, which everybody, 
in this House will accept. There is a very 
eminent person who stated thus: 

"Conversion from one faith to another 
did not change the socio-economic 
status of a person. It was, therefore, 
desirable that converts from Scheduled 
Castes to Buddhism, Christianity, etc. 
should be treated as Scheduled Castes." 

This eminent person in Prof. Madhu 
Dandavate, the Finance Minister. He said 
that Christians must be treated as Sched-
uled Castes. He said this in a Report submit· 
ted by a CommiSSion set up by his Govern-
ment and its allied parties, namely, the Mandai 
Commission Report. 

SHRI KALKA DAS (Karol Bagh): It is his 
personal view. 

SHRI EDUARDO FALEIRO: I will come 
to his impersonal view also in a second. he 
said this in Paragraph 10.36. Now, let us see 
what is the view of the Mandai Commission 
which is not personal. 

Paragraph 12.11 says: 

''There is no doubt that social and edu-
cational backwardness among non-
Hindu communities is more or less of 
the same order as among Hindu com-
munities. Though caste system is pecu-
liar to Hindu society, yet in actual prac-
tice, it also pervades the non-Hindu 
communities in India in varying degrees. 
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There are two main reasons for this 
phenomenon: first, caste system is a 
great conditioner of the mind and leaves 
an indelible mark on a person's social 
consciousness and cultural mores. 
Consequently, even after conversion, 
the ex-Hindus carried with them their 
deeply ingrained ideas of social hierar-
chy and stratification. This resulted in 
the Hindu converts inadvertently acting 
as,Trojan horses of caste system among 
highly equalitarian religions such as 
Islam, Christianity, Sikhism, etc. Sec-
ondly, non-Hindu minorities living in 
predominantly Hindu India could not 
escape from its dominant social and 
cultural influences. Thus, both from 
within and without, caste amongst non-
Hindu communities received continu-
ous sustenance and stimulus." 

So, this IS whatthe Mandai Commission 
and Prof. Madhu Dandavate has said. Now, 
let us swear in by Dr. Ambedkar. This is 
supposed to commemorate his birth centen-
ary. I am quoting from the Speeches and 
Writings of Dr. Ambedkar, Volume V, Chap-
ter on Conditions of converts published by 
Government if Maharashtra. Dr. Ambedkar 
says: 

"Has Christianity been able to save the 
convert from the sufferings and the 
ignominy which is the misfortune of 
everyone who is born an untouchable? 
Can an untouchable after his conver-
sion to Christianity take water from a 
public well? Are his children admitted to 
a public school? Can he enter a hotel or 
tavern which was not open to hIm? Can 
he enter a shop and buy things from 
inside? Will a barber shave him? Will a 
washerman wash his clothes? Can he 
travel in a bus? will he be admitted in 
Public Offices without compunction? Will 
be allowed to live in the touchable 
quarters of the village? Will the Hindus 
take water from him? Will they dine with 
him. Will not the Hindu take a bath if he 
touches him? I am sure the answer to 
every one of these questions must be in 
the negative. In other words, conver-
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sion has not brought about any change 
in the social status of the untouchable 
convert. To the general mass of the 
Hindus, the untouchable remains an 
untouchable even though he becomes 
a Christian." 

This is what Dr. Ambedkar has said on 
this issue. The point is that I have come here 
with an amendment and all what I am saying 
is supported by everyone who has studied 
this POint. The Kumara Pilla; Commission, 
the Elayaperumal Commission, the Sa-
tanathan Commission and the Chidamba-
ram Report agree on this point. Whoever has 
studied this point will agree to this point. This 
gives benefit in terms of employment. There-
fore, I have brought an amendment here to 
include Muslims and Christians on this Bill. 
Regarding employment, I must mention that 
I am not for any particular community like 
Christians or Muslims. I am always for justice 
and I will always be so as far as Parliament 
is concerned and that is what is expected 
from everyone of us. 

As far as the population of minority 
communrties in India is concerned, accord-
ing to the 1981 census, the religious minority 
communities constitute about 16.46 per cent 
of the population of India excluding Assam 
and the breakup is: Muslims-11.35 per cent; 
Christians-2.43 per cent; Sikhs- 1.96 per 
cent; Budhhists- 0.71 per cent, Zoroastrians 
(Parsees) - 0.01 per cent. Now, look at this in 
terms of employment; particularly, the posi-
tion of Muslims is very bad. 

Let me mention the last Defence Serv-
ices Examination results this year. The total 
number of successful candidates is 272 and 
out of that there are 2 Muslims, that means 
0.74 per cent when the population is 11 per 
cent; Christians3, 1.1 percent; and Sikhs31, 
that means 11.4 per cent. Forget about 
Defence Services. Let us take lAS and allied 
Services results declared this year. There 
are 17 Muslims out of 835 declared success-
ful candidates, though they have a popula-
tion of 11 per cent and it is just two per cent. 

I do not want to take much time; I would 
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just quote from what a very eminent colum-
nist Shri Prem Shankar Jha says in tOOay's 
times of India under the caption: Roots of 
Kashmir's Alienation. We are now trying to 
find out the roots of Muslim alienation there. 
In the column, he says: 

"In Kashmir militancy is not born out to 
poverty or economic deprivation, but of 
the despair of a small, select group of 
young people, who form a new but dis-
inherited middle class." 

Then in terms of employment. What he 
says is that it is lack of employment opportu-
nities. He says: 

"Every one cannot become an entrepre-
neur, much less a successful one. Thus 
there has also come into being growing 
class of job seekers that is looking 
specifically for salaried employment." 

He continues further: 

"Particularly galling to the young edu-
cated Muslims is the fact that the offices 
of the bank and the private sector 
companies in Kashm ir are also staffed 
overwhelmingly with people from out~ 
side Kashmir, and Kashmiri pandits. 
Kashmiri Muslims have obtained jobs, 
but these are concentrated at the lower 
end of the scale. Accusations of Indian 
colonialism are rooted squarely in this 
employment pattern." 

The basic problem is employment. 
Please do justice. It is a problem for every 
Indian; I know that. There is lack of employ-
ment opportunities for everybody; we must 
understand it. But there is particular lack of 
employment opportunities for minority com-
munities, particularly certain minority com-
munities. 

When I was in the banking. I was very 
happy to see that we were able to do some-
thing. I had not done anything, my officers 
did that. This was because I took the Chair-
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man of the Minority Commission to Kashmir 
and we had a meeting, I must say that cutting 
across all communities, the people of India 
are against discrimination. this is because all 
of us have suffered discrimination ourselves. 
In the clonial rule, none of us, whether Chris-
tians. Hindus or any other community were 
offered opportunities at par with the colonial-
ists. We were also under the boot of the 
colonialists. We are against discrimination 
against anybody. 

In view of this, this Bill is good in parts. 
but it is going to create more problems than 
it would solve. This is because this is a 
discrimination of as far as the Muslims and 
Hindus are concerned. There is unreason-
able discrimination. I hope, the Supreme 
Court Strikes it down under Article 16 and 
other provisions, because it is unreason-
able. 

With these words, I urge the Govern-
ment and I demand that justice be done. Do 
not be popUlist, do not try to get vote banks 
here and there. Do justice, work on prin-
ciples, which you are not doing. I will, there-
fore. abstain on this Bill. I say, neo-Buddhists 
must be given, but unless you give to the 
Muslims and Christians, I will abstain, un-
less, of course, Government accepts my 
amend, which, if they are fair, they will do, or 
bring their own amendment. 

AN. HON. "MEMBER: That means your 
support is conditional. 

SHRI EDUARDO FALEIRO: My sup-
port is not condWonal. I am abstaining; I am 
not supporting this Bill, I will abstain unless 
they include Muslims and Christians also at 
par. 

r Translation] 

SHRI KALKA DAS (Karol 8agh): Mr. 
Deputy Speaker, Sir, I rise to extend my 
whole-hearted support to the Constitution 
(Scheduled Castes) Order (Amendment) Bill, 
1990 and alongwith it I would like to express 
my gratitude to Shri Ram Vilas Paswan from 
the core of my heart, for his untiring efforts 
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which has resulted in the introduction of this 
Bill, which should have been brought for-
ward long back. 

Mr. Deputy Speaker, Sir, the facilities 
being provided to the Scheduled Castes are 
in fact, a compensation for the humiliation 
they had suffered as untouchables for hun-
dreds of years in the Hindu Society and the 
obstC\_cles that had blocked the way of their 
development over the centuries. Like a 
beacon light, Dr Babasaheb Ambedkar 
showed them a way to come out of that 
darkness. In 1935, he declared that it was 
not within his powers to take birth as a Hindu, 
but it was certainly within his control not to 
die as a Hindu. That is why, In 1956. he 
alongwith his five lakh followers crossed to 
the fold of Buddhism atthe DeekshantGround 
in Nagpur. It is a historical fact, that hitherto 
nowhere in the world such a mass conver-
sion had taken place in a single day and that 
too in such a peaceful manner and this 
historic step was taken by nonelse but by Dr. 
Babasaheb Ambedkar. Secondly. even in 
the past the people had turned to the fold of 
Islam or Christianity but those who became 
Muslims or Christians were converted to the 
religion either at the gun point or far certain 
material temptations from the Government 
and they were given the promised comforts 
but all those persons of Scheduled Castes 
who stayed back to the fold of Hinduism, 
continued to remain an oppressed and ex-
ploited lot. 

Mr. Deputy Speaker, Sir, just now my 
friend was saying that the story of even those 
converted to Islam or Christianity is in no way 
different from others. But here, I would like to 
ask whether any untouchability is practised 
In the churches, where Christians assemble 
for prayers and sermons? I would like to 
know from my muslim brethren whether 
untouchability is practised in Mosques and 
Dargahs. 

[ Translation] 

[English] 

SHRI EDUARDO FALEIRO: I would 
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just like to clarify, Sir. Every Christian, either 
here in this House or else-where, has got 
some or the other caste. Caste is still preva-
lent and it is an unfortunate fact. 

[ Translation] 

Mr. Deputy Speaker, Sir, what I want I 
want to say is that these facilities are being 
provided to the Scheduled Castes as a 
compensation for the possession, that was 
unleashed on them overthe centuries. What 
is disappointing is that those who are de-
manding the same facilities and privileges, 
as are being enjoyed by the Scheduled 
Castes within the Hindu fold, for Muslims 
and Christians, have all long been working 
against the interests ofthe Scheduled Castes 
and now they want to get all these facilities 
diverted towards this section of people. I 
believe that if these facilities are extended to 
those who are convent-educated, well-or-
ganised and have all along been enjoying 
the benefits of conversion, it would harm the 
interests of the Scheduled Castes and the 
neo-Buddhists, who have though made a lot 
of sacrifices are presently not getting the 
benefits of these facilities. I would be preju-
diCial to the interests of the Scheduled Castes. 
I would like to subm it that those who have got 
converted into Buddhism have not gained 
anything, despite their immense sacrifices. 
Though the sufferings that they had to un-
dergo as Scheduled Castes have slightly 
mitigated after conversion, they have been 
deprived of the facilities that they were en-
joying earlier. Unlike those, who got con-
verted into other religions, the neo-Buddhists 
were not provided with any incentives in-
cluding one in respect of the admission of 
their wards into convent schools, to pave the 
way of their upliftment. From that I under-
stand that the main reason and prime objec-
tive of this Bill is to provide facilities to the 
neD-Buddhists, who still continue with these 
age old political, social and economic condi-
tions and all those who are not provided with 
any incentives despite their converSion, 
should be given these facilities. That is the 
purpose of this Bill and those who are de-
manding the extension of these facilities to 
Christian and Muslim converts are in fact 
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harming the interest of the scheduled castes 
and they are doing injustice to them because 
if these facilities are extended to them. I fear 
that the educated christians and muslims, 
who were brought up in an egalitarian at-
mosphere would corner all the benefits and 
the scheduled castes and the Neo-Buddhists 
would continue with their miserable lot. 
Naturally, it would be prejudicial to their 
larger interests. 

I would like to submit that even now the 
Scheduled Caste Hindus are being iii-treated. 
They do not have any respect in the society. 
Buddhism is an inseparable part of Hindu-
ism. Gautama Buddha was also a Hindu 
prince. He wiped away the dirt of evil prac-
tices and customs. superstitions and con-
servative and obscurantist dogmas from the 
augean stables of Hinduism and established 
a refined and reformed Hinduism. I believe 
that it is one of the religions of this country. At 
the time of his conversion into Buddhism, 
Babasaheb Ambedkar explained the rea-
sons for his turning to the fold of Buddhism. 
In his lectures and books he has broadly 
enunciated the reasons for his conversion to 
Buddhism alone and not to any other religion 
because Buddhism was an Indian religion. 
Christians and Muslims asked him to come 
to the fold of their religions. The Nlzam of 
Hyderabad even went to the extent of offer-
ing him rupees 8 crore for the upliftment of 
his community provided-he turned to the fold 
of Islam but he reJected the offer saying that 
it was not a question of money, but that of the 
country. It was a question of nationalism. He 
said that he would adopt only that religion 
which had sprung up from the soil of this 
country. The feelings and sentiments of Dr. 
Ambedkar would be realised only when these 
facilities are extended to the neo-Buddhists. 
Had he not understood the importance of 
Buddhism, its Indian identity and its insepa-
rable links with Hinduism, he could have 
embraced Islam or Christianity. but he did 
not turn to any foreign religion. He got con-
verted into Buddhism because it had its roots 
in the soil of this country which was also the 
cradle of Buddhism. 

by Rajya Sabha 

Mr. Deputy Speaker, Sir, I believe that 
this Bill introduced by the Government is the 
most appropriate one and all the facilities 
enjoyed by the Scheduled castes should be 
made available to the Nee-Buddhists also. 
This bill is in complete conformity with the 
vision and aspirations of Babasaheb Am-
hedkar. tt would he improper to make any 
amendment. It will be an injustice towards 
this section. 

Some hon. Members have given may 
suggestions in this regard. But I would like to 
quote these lines about their action. 

'Woh Qatl bhi karate hain to charcha-
nahin hota 

Ham aah bhli bharate hain to hOjate 
hain Badnam'. 

Thus though they have committed a 
grave crime by misguiding a section of 
masses, but they donot confess it and are 
trying for amendments in this bill so that they 
may malign us and the Government. 

Mr, Deputy Speaker, Sir, I heartily sup-
port this bill on behalf of my party and myself 
and oppose the move of Congress to distort 
it through amendments. They would have to 
reply for it to the people. Now these persons 
are bent upon harming that very section 
which has been voting them to power. They 
would be held answerable for it. I would like 
to emphasise it once again that this bill 
should not be tampered, at all or it would be 
a great blow to the interest of Neo Buddhists 
and scheduled caste people. 

With these words I support the bill. 

KUMARI MAYAWATI (Bijnor): Mr. 
Deputy Speaker, Sir, J would like to gIve 
some suggestions regarding Constitution, 
(Scheduled Castes) Order (Amendments) 
Bill. 

It is well known and as has been stated 
by several earlier speakers that Baba Saheb 
Dr. Ambedkar had declared that though he 
was born as a Hindu he would not die as a 
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Hindu. After having so declared he might 
have charged his religion at that very time. 
But he thought that he must study all the 
religions before embracing anyone of these 
because he felt that he must lead his follow-
ers in a right path direction. Therefore, he 
began to study all religions During that friend 
he was allured by many religions preaches. 
But Dr. Baba Saheb Ambedkar was not 
swayed away by them. And lastly on 14th 
Oct~ 1956 he embraced Buddhist religion 
with lakhs of his followers. He did so as he 
felt that this was India's indigenous religion 
and not a foreign one. I would like to point out 
one more thing in this connection. Just now, 
brother Kalkadas ji has said that Buddhism is 
a part of Hinduism. I oppose it. It is not so. 
Perhaps, he has not go through the Buddhist 
religion deeply. Had it been so, Baba Saheb 
Ambedkar would not have been forced to 
charge religion. I have a suggestion regard-
ing the Bill. This bill mentions all those who 
embraced Buddhism on 14th Oct as the 
Neo-Buddhists. I would like to say that by 
virtue of its excellence Buddhism has spread 
in foreign countries also. Therefore presid-
ing Neo to these Buddhists may create 
confusion and the foreigners may ask about 
their identity. They would be told that these 
neo Buddhists are the suppressed and down 
trodden people of Scheduled Castes. and it 
may give rise to ca5telsm as racism is al-
ready on rise all over the world. It will 
strengthen the precepts and the concepts of 
maner. Therefore as per may suggestion the 
prefix Neo should be scrapped as only 
'Buddhist' is sufficIent. 

Secondly, many earlier speakers have 
said that the National Front Government has 
done that work which should have been 
done by the Congress much earlier. Though, 
I support National Front Government, I do 
not agree with the opinion that you have 
done what was not done by the Congress. 
You should not thInk that the down trodden 
and suppressed people would be swayed 
away by your such words. I dont think so. I 
would like to fell the National Front Govern-
ment that, I and my party welcome and 
support their decision. But you have given 
~Ilese concession as you felt helpless before 
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rising power of the people of scheduled 
caste and suppressed and down troddensec-
tions on a largescale. The upholders of 
Hinduism are today worried at the fact that 
these people may become Muslims or Chris-
tians if they are still tortured and denied their 
rights you are speak all this in a bid to save 
Hinduism as the people of scheduled castes 
have risen up on a large scale and organised 
all the down trodden and suppressed people 
as a third force in the name of Bahujan 
Samaj all over the country. 

These are the points which I wanted to 
place before you and hope that you would 
surely consider my suggestions. 

With these words I conclude my speech 
while supporting the Bill. 

[English] 

SHRI G. M. BANA lWALLA (PONNANI): 
Mr. Deputy Speaker, Sir, the Bill expounds a 
very sound principle namely, that mere 
conversion of a person from one religion to 
another does not overnight change his so-
cial, educational and economic position and 
status. The Statement of Aims and Objects 
also concedes the fact that such conver-
sions have failed to alter the social, educa-
tional etc. status of the converts. As such, 
the Bill seeks to extend the reservations and ' 
concessions enjoyed by the Scheduled Caste 
Hindus and Sikhs alsoto the Buddhist Sched-
uled Caste converts. So, the Bill. as I said, is 
based on very sound principles. 

I must point out, with respect to the 
soundness of the principle, that it is unfortu-
11 ate that the hon. Minister has stopped in his 
track, and has failed to do justice to all the 
sections of the people affected in the same 
manner. The Bill, therefore I must say, is a 
reluctant and half-hearted measure. We all 
wish that the han. Minister had nat stopped 
short in hiS own track, but would have done 
justice and would have been true to the 
principle expounded by him in the Aims and 
Objects of the B,II. 

I must draw the attention of the hon. 
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Minister and this House to what Gandhiji had 
said. Gandhiji wrote in 'Harijan' dated 
26.12.1936: 

'Whether the Harijan is nominally a 
Christian, Muslim or Hindu and now 
Sikh, he is still a Harijan. He cannot 
change his spots inherited from Hindu-
ism so called. He may change his garb 
and call himself a Catholic Harijan, or a 
Muslim Harijan or Neo-Muslim or Neo-
Sikh, but his untouchability will haunt 
him during his life-time." 

We, therefore, find that it is a fact that 
mere change of faith does not overnight 
bring about an alteration in the status of the 
person-social, educational or economic 
status. Therefore, there is every logic in 
asking the 'Government to se~ that these 
facilities or reservations or other conces-
sions are given to all the Scheduled Castes 
irrespective of the religion to which they get 
converted. A forceful plea has been made 
that Scheduled Caste converts to Christian-
ity, and Scheduled Caste converts to Islam 
should also have the same benefit. I have 
also come before the House with an appro-
priate amendment, and make a fervent plea 
that Scheduled Caste converts both to Chris-
tianity and Islam should be included within 
the purview of the Bill. looking at the injustice 
that is there today. 

There is an interesting book by Prof. 
Kande Prasad Rao, under the title 'Freedom 
of Religion for Harijans in India'. He has done 
a lot of work. He says at page 8: 

"As per the law in force, the status of a 
Harijan varies with the religion he pro-
fesses. A Harijan is at the maximum 
advantage if he professes the Hindu or 
the Sikh religion; at a lesser advantage 
if he professes the Buddhist religion; at 
a lesser advantage if he professes the 
Buddhist religion, and no advantage if 
he professes the Christian religion." 

This also holds true to a Muslim. : have, 
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therefore, made a strong plea that both the 
Scheduled Caste converts into Christianity 
and Islam must be brought within the pur-
view of the BiU, and they should also be 
entitled to the reservations and facilities 
available for the Scheduled Castes. I may 
point out here that the law accepts Muslims 
among the Scheduled Tribes. There can be 
a Muslim and there are Muslims among the 
STs. The Supreme Court has also recog-
nised this particular law. There are several 
judgments to this fact. Time is short. There-
fore' am not quoting from them. 

SHRI KALKA DAS: If he becomes a 
Muslim, will they treat him as untouchable? 

SHRI G. M. BANATWALLA: It is an 
interruption and I have yielded to the hon. 
Member. Let the hon. member be on record 
and I shall meet the point that he has raised 
in the hope that sooner counsel will prevail 
upon him, though I know that this hope is 
going to be belied. There is no doubt about 
the fact that Islam does not recognise any 
caste. A Christian will speak for his religion. 
I will take his words. As I understand, the 
Christianity also does not accept of recog-
nise caste. The question is not whether 
these religions like Islam or Christianity or 
Buddhism or Sikhism, accept caste or not; 
that is not a question. The fact remains that 
SC converts to these religions continue to be 
under the wrath of those who profess un-
touchability. Those who profess untouch-
abiiity, they continue to oppress and sup-
press and ill-treat the SCs irrespective of his 
being converted to some other religion. The 
life is made intolerable despite conversion. 

SHRI EDUARDO F ALEIRO (Mor-
mugao): He is an oppressor of all religions. 

SHRI G. M. BANATWALLA: The origi-
nal SC man, despite his conversion, contin-
ues to be under the suppression and oppres-
sion of those who practise untouchability. 
They make his life difficult. He goes to draw 
water from a well. He may be a Muslim, but, 
originally, he was a SC. Those who practise 
untouchability, they oppress and suppress 
him. That is a fact of life which has to be 
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understood. We here must not close our 
eyes; we have to see that social justice is 
done to every section of our society. 

I have also to say that the hon. Minister. 
while extending the reservation and other 
facilities of SC to Christians, to Buddhists, to 
Muslims and so on, must also correct the 
various other anomalies from which the SC 
people suffer today. Time does not permit 
m~ to speak more. I have already referred to 
a book written by the hon. Professor. I have 
quoted him here. There are several ex-
amples. For example, take the question of 
children. the children of a Harijan woman 
who marries a higher caste Hindu Now 
despite a fact that a SC woman marries a 
higher caste Hindu and despite a fact that 
she goes in a higher caste Hindu environ-
ment, she continues to be treated as SC 
member, and rightly so. But then the ques-
tion of her children comes up. 

Executive orders make very arbitrary 
discriminations, that if the children of such a 
woman are accepted in the higher society, 
they may not be treated as Scheduled Castes 
but if any child is not so accepted, he will be 
considered as a Scheduled Caste. Now, all 
these are very arbitrary discriminations and 
they diSCriminate betwe>en one child of the 
parents from another child of the same par-
ents. Such discriminations must also some 
to an end. 

Before I conclude, I must say, that there 
are many people, a large number, especially 
the Scheduled Castes themselves who do 
not like to be called 'Harijans·. They take the 
word 'Harijan' as very derogatory. We must 
respect their sentiments and the word 'Har-
ijan' should, therefore, be avoided and we 
must always use the word 'Scheduled Gaste' 
for them. 

I must point out that sometime back. 
perhaps in 1967 or 1968, the Government of 
India itself through various orders instructed 
the departments not to use the word 'Har-
ijan'. Let that be followed. 
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[ Translation] 

SHAI RAM VIlAS PASWAN: It is not so 
word 'Harijan' is unparliamentary and the 
correct words are 'Scheduled Caste or 
Scheduled Tribes'. 

[English] 

SHRIG. M. BANATWALLA: I thank the 
hon. Minister very much. But despite the 
fact, the word 'Harijan' continues to be used. 

So, my point is that even in Parliament 
the use of this word in the record must be 
banned and the proper word, "Scheduled 
Caste" should be used. I may refer to you a 
decision of the Press Council of India that 
was reported in the publication,''The Press 
Council of India: RevieW' dated October, 
1989 at page 145 and the Press Council was 
pleased to say, 

"The use of the word 'Harijan' should be 
avoided." 

Now. Sir, you are very very impatient 
and, therefore. I would conclude. I would 
only point out by saying that it is rather 
unfortunate and very agonising that one of 
the han. Members here has deemed it fit to 
inject dangerous communal overtones in his 
speech here before the House. He tried to 
discriminate between conversions to Bud-
dhism and conversions to Islam and so on 
and so forth and made sweeping and base-
less allegations that all conversions to Islam 
etc., have been by force. If that should have 
been the situation, the Muslims have ruled 
over this country for a thousand years and 
after a thousand years, Muslims would not 
have remained a minority, as they are today. 
( Interruptions) 

Sir, please control them. I heard them 
with rapt attention and they must also listen 
to me. They must also know the facts. This is 
how there is an upsurge of communalism in 
our country. (Interruptions) 

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I am on a point of order. I want 
to seek a clarification. (Interruptions) 
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[ Translation] 

SHRI KALKA DAS:- They used to be 
converted by force. (Interruptions) 

SHRI BHOGENDRAJHA (Madhubani): 
I have a point of order .... (lnterruptions) 

SHRI G. M. BANATWALLA: You must 
have patience to listen. 

SHRI KALKA DAS: We won't listen 
incorrect things. 

SHRI BHOGENDRA JHA: I would like 
to request that we all express our view as we 
are free to do so but unfortunately 
he ....... (Interruptions) 

SHRI G. M. BANATWALA: Ha is not 
ready to listen our views despite the fact that 
we have listened to than. 

SHRI BHOGENDRA JHA: Mr. Deputy 
Speaker, Sir, I am on a point of 
order.( Interruptions) 

SHRI KALKA DAS: Mr. Deputy Speaker, 
the country's History is a witness to the fact 
that during the reign of Allauddin Khilji and 
Aurangzeb the Hindus were converted to 
Islam forcibly .... (Interruptions) 

SHRI RL.P. VERMA (Koderma): Mr. 
Deputy Speaker, It cannot be tolerated it is 
our direct insult ... (Interruptions) 

AN HON. MEMBER:- Mr. Deputy 
Speaker, he is a ................. that is why he is 
talking like ttrat. 

SHRI G. M. BANATWALA: Aha! You 
have not got the courage to listen. (Interrup-
tions) 

MR. DEPUTY SPEAKER: I have al-
lowed only Bhugendra Jha. The interrup-
tions will not of on record. (Interruptions) 

. ·Expunged as ordered by the chair. 

by Rajys Ssbha 

( Translation) 

SHRI BHOGENDRA JHA: Mr. Deputy 
Speaker, Sir, I am on a point of order. 

[English] 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): Somebody called Shri Banatwalla 
as .. That should be expunged. 

MR. DEPUTY SPEAKER: I have al-
ready expunged it. Please take your seat. 

( Interruptions) 

SHRI KALKA DAS: Mr. Deputy Speaker, 
Sir, he is trying to ignore the bitter fact that 
Hindus were forcibly converted during Au-
rangzeb's time. (Interruptions) 

SHRI DAU DAYALJOSHI (Kota): Does 
he know that foreign money work millions of 
rupees is being pumped into India is he 
aware as to how and for what purpose that 
money is being used?This money is being 
used for religions conversions. (Interrup-
tions) 

MR DEPUTY SPEAKER: Please do not 
make provocative speeches as may result in 
making allegations and counter-allegations 
from both the sides. h is true that both the 
parties have a rightto freedom of expression 
and speech but nobody should speak any-
thing aimed at hurting the feelings of the 
other party. Shri Banatwala was saying 
something in reply. He too enjoys the right to 
speech. (Interruptions) 

SHRI DAU DAYAL JHOSHI: He was 
causing provocation rather than giving a 
reply. (Interruptions) 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): Objectionable words, if ut-
terred by and person, should be expunged 
from the records. What is bad in it? (Interrup-
tions) 
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MR. DEPUTY SPEAKER: Please sit 
down otherwise it may give opportunity to 
others to comment. This should not be done 
when things have settled down in the House. 

SHRI BHOGENDRA JHA: Sir, I want to 
raise a point of order, every Member has a 
right to put forth his view I in the House. 
There can be difference of opinion and should 
be\there. There is nothing wrong in it. We 
arrived at a conclusion only after assessing 
everybody's point of view. But there are 
certain remarks that should not be made in 
the House because they are nQt in continuity 
with our constitution or the decorum of the 
House. Restraint should be exercised with 
reasons to these in the House. Some such 
remarks have been made from both the 
benches. (Interruptions) 

SHRI G. M. BANATWALLA: What ob-
jectionable remarks were make from our 
side? 

SHRI BHOGENDRA JHA: I said that 
these were raised from both the side-still, t 
can repeat your remark if you are very par-
ticular about it but such remarks have come 
from both the sides. These have come from 
this side too. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Banat-
walla, take your seat please. 

( Interruptions) 

MR. DEPUTY SPEAKER: Do not go too 
deep in it. Keeping in mind all that has 
happened here, I hare said what I had to say. 
Now. do not stretch th is debate too for please. 

( Interruptions) 

MR. OEPUTY SPEAKER: No nor, Mr. 
Jha. Please be seated. 

[English] 

PROF. P. J. KURtEN (Mavelikara): Sir, 
I am grateful that the objectionable remark 
had been expunged. But this is not the first 
time that such a remark has come here. Two 
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days before also the same remark was made 
here and then the honourable Mr. Advani 
himself stood up and expressed an apology. 
I would only request you, Sir, as you are the 
custodian of this House that it is not only 
enough to expunge such remarks but those 
Members who raise such remarks should be 
admonished by the Chair ..... (lntB"uptions) 

SHRt RAM NAIK (Bombay North): Sir, I 
am on a point of order. According to my 
understanding you had not removed or 
expunged any remarks so far as this debate 
is concerned. 

MR. DEPUTY SPEAKER: I have ex-
punged. 

SHRI RAM NAIK: Which remarks? 

MR. DEPUTY SPEAKER: Reference to 
certain objectionable things. 

[ Trans/ation] 

SHRI KALKA DAS: My submission is 
that the hon. Member has stated that a 
person enjoining some respect only can be 
insulted, as if nobody commands respect 
here. What can be more callous and shallow 
remark than this? This too should be ex-
punged from the records. (Interruptions) 

MR. DEPUTY SPEAKER: In this House, 
We should express our views in a manner 
that does not hurt the feelings of others and 
one's argument can be more fruitful and 
forceful only when one does not speak in a 
language that hosts other' feelings. You can 
present your argument without taking re-
course it and I am sure, all the Members are 
quite capable of doing it. I understand that 
this should to be stretched any for now. I 
have stated that the objectionable remarks 
have already been expunged from the rec-
ords. Now Shri Banatwalla may speak for a 
short while more and conclude. 

[English1 

SHRI G. M. BANATWALLA: It is unfor-
tunate that there has been communal exploi-
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tat ion of history. But I will abide by your ruling 
and will not go into the untruth that these 
people tried to ...... (lnterruptions) 

MR. DEPUTY SPEAKER: You have 
made that point. 

( Interruptions) 

[ Translation] 

SHRI KALKA DAS: Mr. Deputy Speaker, 
Sir, now he is resorting to the same overtone 
again. 

[English] 

MA. DEPUTY SPEAKER: He is well 
within hi'S right to rebut it. 

(Interruptions)" 

MR. DEPUTY SPEAKER: Except Mr. 
Banatwalla's speech, nothing else will go on 
record. 

[ Translation] 

Please be seated. look, disorder is 
created as and when you try to control the 
Members from there. Leave that task to the 
person sitting in the chair. He can well main-
tain order. Four persons rise to counter your 
argument when over you try to speak and 
then there are replies and counter replies 
from both the sides. It is, therefore, better to 
allow the chain to do it. Everything will be set 
right. There will be no debate on this issue 
non onwards. Only Mr. Banatwalla will speak. 

[English] 

SHRI LOKNATH CHOUDHURY 
(Jagatsinghpur): Every Member before filing 
his nomination has taken the oath for Na-
tional integration. But, here, after becoming 
the Members of the House they are speaking 
in Q communal overtone. So, it is the duty of 

'*Not recorded. 
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the House to prevent them from doing so. 
Nobody will be allowed to subvert our secu-
lar Constitution. Our Constitution is based 
on secularism. So anybody speaking with a 
communal overtone should be prevented 
and their speeches should not be recorded. 

MR. DEPUTY SPEAKER: I think, first of 
all, you will not prolong this discussion. H you 
prolong the discussion on the side issues the 
main issue will be side-tracked. So, I will 
seek. the cooperatlon of all the han. Mem-
bers not to raise any more points of order and 
not to raise any more discussions on the side 
issues. Now, with the spirit which is con-
tained in your statement, the entire House 
would agree. It would be for all the Members 
to speak in such a fashion that not only the 
feelings of the Members are not hurt but a 
situation is not created because of which the 
national Integration or the unity aspect is 
also not hurt. This applies to all the Mem-
bers. All the same, sometimes advertently or 
inadvertently if somebody has sald some-
thing, It is good for him to withdraw. " he does 
withdraw in we can take care of it. In many 
cases it is not good to dwell upon such issues 
in fashion that it is emphasised, too much. 
But, with the spirit which is contained in your 
statement, I think the House will agree. Now, 
no more discussions on the side issues. Mr. 
G. M. Banatwalla to continue. 

SHRI G. M. BANATWALLA ( Ponnani): 
Mr. Deputy Speaker, Sir, while making a 
strong plea that Muslims converted and 
Christians converted from Scheduled Castes 
be included in the previews of the Bill. I must 
also say that there need not be apprehen-
sions that the Scheduled Castes persons 
will suffer in matter of their reservations. An 
attempt has been made here to create an 
alarm among the Scheduled Castes that if all 
these Scheduled Castes converted into 
Christians, Scheduled Castes converted into 
Muslims are also brought within the purview 
of the Bill, then the reservation and facilities 
of the present Scheduled Castes Hindus 
and Sikhs will suffer. An attempt has been 
made to provoke them. I am sure that such 
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attempts will be in vain. We can always have 
schemes to take care of the fact that the 
extension of the purview of the Bill does not 
rob or does not eat into the reservation, as at 
present are enjoyed by the present sections 
of the Society. Detailed schemes can always 
be worked upon. We are here discussing the 
principle on which the entire matter should 
be looked into. And the principle propounded 
by the han. Minister, as I had said at the 
begin~ing of my speech here·, is a healthy 
principle. It is a sound principle. But, let him 
not be a reluctant person to do social justice 
to all the sections of the people. Of course, I 
have my own amendment which I shall be 
moving at the appropriate time and I hope 
that the Government and the House will 
extend its approbation to that particular 
amendment. 

MR. DEPUTY SPEAKER: Shri Jagpal 
Singh. 

SHRI SYEO MAS UDAL HOSSAIN 
(Murshidabad): Sir, I fail to understand why 
you are not calling Mr. Prem Pradeep. 

MR. DEPUTY SPEAKER: How do you 
take that I am not calling him? What makes 
you say that? I will call him when his turn 
comes. Please sit down. Don't worry, I will 
call his. 

SHRI SYED MASUDAL HOSSAIN: 
According to party strength, we are fourth, 
Sir. 

DEPUTY SPEAKER: It is not like that. 
will call him. Please do not make this 

unnecessary statement. 

[ Translation] 

SHRI SYED MASUDAL HOSSAIN: Y~u 
have first called the Members of the B.S.P. 
and the Muslim League. 

[English} 

MR. DEPUTY SPEAKER: Yes, they are 
also Members. You can not have any objec-
tion is that. 
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[ Translation] 

SHRI JAG PAL SINGH (Hardwar): Mr. 
Deputy Speaker, Sir, I rise to support the 
constitution Amendment Bill, 1990, brought 
in for such Harijans and Scheduled Castes 
who got converted to Buddhism some 26-27 
years ago, of course, with some suggestions 
and amendments; and would like to thank 
Shri Paswan for taking a timely band an 
appropriate step by bringing into shape the 
age old demand of the people of the country 
that Neo-Buddhists should be given all such 
facilities and concessions as are enjoyed by 
Hindu-Harijans. With the introduction of the 
Bill, one thing has become clear, and for that 
I would like to address the men from B. S. P. 
in particular, that ca$teism and untouchabil-
ity arethe only attributes of the Hindu Sabha. 
This is the reason behind the advent of 
Christianity and Islam in our country and 
casteism and untauchability crept into them 
as well. 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): There is no such thing like cas-
teism etc. in Islam. 

SHRI JAGPAL SINGH: I shall give you 
an examples. whether it is Islam or Christian-
ity, they cannot remain untouched by it. The 
most important characteristics of Hindu re-
ligion are Caste ism and untouchability ... 
( Interruptions) 

MR. DEPUTY SPEAKER: It you want 
the speak without interruptions, please 
address the chair. 

SHRI JAGPAL SINGH: An evil him been 
polluting our Society for the last several 
thousands of years. Mayawati is present 
here. I would like to tell the people belonging 
to B.S.P. that with the introduction of this bill 
it has become clear that. conversion is no 
solution to Casteism and untouchability. 
Conversion is no longer relevant for bringing 
about economical and social development. 
It this bill is supported by the parties like the 
B.S.P. then it becomes clear that the eco-
nomic and social status of harijans cannot be 
improved through conversion thoughl sup-
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port this bill . Yet I would say that Shri 
Paswan is also a part of Hindu religion and 
his Hinduism is clearly manifest in his mov-
ing this bill he has late for harijan conver but 
no love for those harijans convert Christians. 
for harijan convert Muslims. He should have 
brought this constitutional amendment bill 
much earlier. In one of the Articles of the 
constitution it has been stated that Hindu 
religion well comprise of Sikhism Buddhism 
and Jainism and of no other religion. He 
should have given "equal status to all the 
Harijans whether converted into christianias, 
Muslims or Buddhists otherwise this bill is 
meaningless. 

The neo-Buddhists launched an agita-
tion demanding that they should also be 
provided with such facilities as have been 
extended to Schedule Castes and Sched-
uled Tribes. The South Indian Harijans who 
have converted themselves into Christians 
and those of the North Eastern region con-
verted in to Christianity have also been agi-
tating for the past twenty five to thirty years 
demanding similar facilities. Such demands 
are reported in the press daily. It their social 
and economic conditions have not improved 
despite converting into Buddhism, what it is 
the guarantee that they will improve now. 
This Bill does not contain any provision which 
may help eradicate the casteism and un-
touchability prevalent in the country. Can he 
guarantee that the level of social and eco-
nomic development of Neo Buddhists st":..Iuld 
be brought at par with other people in the 
society. After extending a few facilities to 
those Harijans. He has kept no such provi-
sion in this bill. H you extend these facilities 
to lakhs and crores of neo-Buddhists then 
you should also think in terms of increasing 
the reservations quota for Harijans, other-
wise it will affect the prospects of harijans. 
Paswanji. I request you to pay more atten-
tion towards their development of this com-
munity after bringing this bill. At present, 
despite working fortwelveto eighteen hours, 
wearing torn clothes and facing starvation 
we are not given due respect in this country. 
The need of the hour is that we should be 
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given due respect in the country and you will 
succeed in extending this respect only when 
you are in a position to bring about economic 
development of 22 crore people belonging to 
Schedule Castes and Schedule Tribes. 
Presently a sense of hatred not against any 
individual but towards whole Harijan com-
munity has developed in the Hindu religion, 
whether he is a Christian, a Buddhist or a 
Hindu, hatred for them is deep rooted in the 
blood of Caste Hindus. Paswanji,l had a~ked 
Shri P. Upendra to cancel the transfer orders 
of one Shri Shiv Kumar who is a Deputy 
Director in A.I.R. and is a heart patient. Four 
days ago he fell down from a bus and re-
ceived injuries but his transfer was not can-
celled whereas Shri Upendraji has himself 
cancelled the transfer of four such persons 
wh had been permtted as Directors. As such, 
I want to say that this is the root course. We 
tell the Ministers that atrocities are being 
committed on Harijans, but your Ministers 
are not prepared to listen to us. (Interrup-
tions) The need of the hour is to improve the 
economic and social status of these people. 

I am completing my speech but before 
that I wish to say one thing exploitation by 
feudal still continues in the country and the 
worst affected are the people belonging to 
weaker sections, the Harijans. The Govern-
ment must take adequate steps to chec 
feudal exploitation. In the rural areas it needs 
to be ensured that people get their full wages, 
and land reforms should be undertaken. 
This can help in bringing about social and 
economic development, merely moving a bill 
would be of no use. As such I would urge 
upon Shri Paswan to ensure that all Harijans 
get similar facilities irrespective of the fact 
whether they are Christian convertly Mus-
lims or Hindus. So that all of them can be 
brought at par with other communities. 

[English] 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): Mr. Deputy Speaker, Sir. the word 
'Harijan' should not be used. It is unparlia-
mentary. It cannot be used. They should be 
called as Scheduled Castes and Scheduled 
Tribes. The han. Member has been using the 
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word 'Harijans'. It should not be used. (Inter-
ruptions) 

[ Translation) 

SHRI JAGPAL SINGH: Mr. Deputy 
Speaker, Sir, I personally hold this view that 
the word Harijan should not be used and in 
case I have used it is wrong and should be 
expunged. 

I, 

ShAI KALKA DAS ( Karol 8agh): With-
draw it and say Schedule Caste. 

MR. DEPUTY SPEAKER: Please res-
ume your seat. Mr. Jagpal, are you to deliver 
a speech or answer their questions. You 
please continue with your speech. 

SHAI JAGPAL SINGH: At the end, after 
making a demand that all Harijans should be 
treated at par and irrespective of the religion 
which they have adopted, they should get 
similar facilities and you should bring such a 
bill and at the same time you should not get 
the bill passed in a haste. You please with-
draw this bill and reconsider it. All the people 
belongmg to Schedule Castes should be 
give equal status. 

My other demand IS that In case you 
provide all these faCilities to crores of neo-
Buddhists then you should also think In terms 
of increaSing reservations in favourof Sched-
ule Castes and Schedule Tribes. 

With these words I thank you for having 
given me time to express my views. 

KUMAR I MAYAWATI (Bijnore): Mr. 
Deputy Speaker, Sir, I would like to say one 
thing to Bhai Jagpal Singh. It appears that he 
IS not aware of our party's Ideology. He has 
said that I have Supported thiS bill and that 
he was surprised that parties like B.S.P. had 
supported this bill. I would like to know from 
him as to what is wrong In this bill? It aims at 
benefiting the oppressed and downtrodden 
Community. As regards the convert Muslims 
and Christians. we are not against them. 
B.S.P. will be the first party to support reser-

*Not recorded. 
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vaticn young for these converts. Sikhs, 
Muslims, Parsis, Christians and Buddhists 
all are contributing their milk in building the 
Bahujan Samaj Party. Do you want to mis-
leading the people of the Bahujan Samaj 
Party in this manner ... (/nteffuptions) 

MR. DEPUTY SPEAKER: This is nt 
permitted you please Sit down. 

( Inteffuptions) 

SHRI JAGPAL SINGH: I have referred 
your name because I feel that after bringing 
this bill if conversions take place, they will not 
help in improving economic and social con: 
ditions of the Harijans. 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER: This will not 
go on record. 

....... (Interruptions)" ..... 

( Translation) 

MR. DEPUTY SPEAKER: What is this 
going on. We cannot have a discussion in 
thiS manner. 

[English] 

The House stands adjourned for Lunch 
to meet at 3.00 p.m. and after Lunch Mr. 
Prem Pradeep will speak. 

1407 hrs_ 

The Lok Sabha then adjourned for Lunch 
. till Fifteen of the Clock. 

15.00 hrs 

The Lok Sabha fe-assembled after Lunch 
at four Minuties past Fifteen of the Clock. 



91 Canst. (5. C.) Orders 
(Amend.) Bill 

MAY 28,1990 As Passsd 92 
by Rajya Sabha 

[SHRIMATI GUT4 MUKHERJIE in the 
Chair] 

CONSTITUTION (SCHEDULED CASTES, 
ORDERS (AMENDMENT) BILL 

As passed by RaJya Sabha Contd. 

[ Trans/ation] 

SHRI PREM PRADEEP (Nawada): Hon. 
Mr. Chairman, Sir, I use to support the con-
stitution (Scheduled Castes) Orders (Amend-
ment) Bill, 1990. This Bill has beer, intro-
duced in connection will the status of neo-
Buddhists, on it and a discussion is going on 
before speaking on the Bill, I would like to say 
something about Dr. Ambedkar 

Dr. 8. A. Ambedkar was a learned per-
son and a legal luminary. He was a great 
thinker and the community in which he was 
born had been the target of tremendous 
oppression exploitation and discrimination. 
During his schooling, he was made to sit 
outside the classroom. Even when he went 
to practise at the bar or was in the midst of 
religious people he met with stiff apposition. 
Ultimately he got recognition only when the 
points raised by him attracted public atten-
tion. 

The people whom we call sched uled 
Castes and Scheduled Tribes are actually 
'Adivasis'. These are the anginal Inhabitants 
of India although today they are counted 
among Scheduled Castes and Scheduled 
Tribes. I would like to give the definition of a 
Scheduled Caste. It is a will known fact that 
Hindu Society does not account equal status 
to Scheduled Castes who are treated as 
untouchables. There are 2-3 reasons for 
this. As I said they were the original inhabi-
tants of this area and it IS quite possible that 
they were living In tribes. But when other 
people came to this area some of them went 
to the jungles and are today called Adivasis. 
Others who stayed in the area are called 
Scheduled Castes. These people were made 
slaves and everyone knows what type of 
work they were compelted to do. Even today 
these people carry right soil on their heads. 

It is said that people are converted from 
one religion to another by coercion, which-
ever be the religion. At that time Islam was a 
new religion with a new spirit. When a Sched-
uled Caste person converted to Islam he 
was accorded an equal social status. He 
could read 'namaz draw water from the same 
well and sit in the company of others. The 
founders of our Constitution, particularly Dr. 
Ambedkar, were disturbed over the appres-
sion faced by these people due to absence 
of economic means, lack of social recogni-
tion and non-availability of educational op-
portunities. 

When the constitution was being framed, 
speacila provision were made for Harijans, 
Scheduled Castes and Scheduled Tribes. 
But even 43 years after Independence their 
problems have not been solved although 
such a length of time is more than sufficient 
to bnng about a sea-change in any situation. 
Even today they are landless, uneducated 
and socially backward. This IS a reality. I 
don't want to go Into details but when a 
Harijan entered a temple, the temple was 
later washed to restore its sanctity. What 
does this prove? In these changing circum-
stances, we have introduced a Bill to amend 
the constitution with view to providing all fa-
Cilities to neo-Buddhists. We will, of course, 
support this Bill but at the same time we 
cannot ignore these various points of view 
which have been expressed in this context. 
It is not that Dr. Ambedkar suddenly changed 
his religion and switched over to Buddhism. 
Perhaps the idea struck him when he was 
framing the Constitution. Later in 1956 some 
special circumstances made him change his 
religion. But the essence of the debate on 
this subject is that Harijans remain un-pro-
tected whether they change their religion or 
not. 

There have been plenty of arguments 
on this subject in this House. For the sake of 
argument we say that if a caste Hindu mar-
ries a Harijan girl their child would be treated 
as a Scheduled Caste person. After some 
time it is possible that all castes will be 
treated as one. Every State does not have a 
common yardstick to classify various castes. 
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If some castes have a Scheduled Caste 
status in West Bengal they may not have the 
same status in Bihar or U. P. So the question 
arises regarding their social status and 
economic condition. I have received letters 
from many religious leaders stating that ours 
is a secular country and that other religions 
should also get the same facilities which the 
new Constitution Amendment Bill proposes 
for the followers of Buddhism. I think other 
M.Ps. also have received such letters. 

The religious leaders have appealed to 
the M.Ps. to raise this issue in Parliament. 
Now we are discussing whether to support 
this Bill or not. We cannot ignore the fact that 
there have been many people who have 
converted to Buddhism since the time of Dr. 
Ambedkar. But this does not mean that we 
should not support this Bill. We are in favour 
of this Constitution Amendment and would 
like all Members to pass it with a voice vote. 
If such a Bill is brought by the other side or by 
as religious leader. be it a Government Bill or 
a Private Bill. we shall definitely consider 
whether such a provision can be included in 
the Constitution or not. (lnte"uptions) 

MR. CHAIRMAN: Please finish in two 
minutes. 

SHRI PREM PRADEEP: All Members 
are free to express their views in this House. 
It is remarkable to note that in 1956. five lakh 
persons converted to Buddhism alongwith 
Dr. Ambedkar. But no facility is available to 
them. Dr. Ambedkar. one of the founders of 
our Constitution. ha~, clarified certain points 
and I suppose neo-Buddhists have also been 
mentioned by him I whole-heartedly support 
this Bill. With these words, I end my speech. 

[English] 

SHRI M. SELVARASU (Nagapattisum): 
Mr. Chairman, Sir, I whole-heartedly wel-
come and support the Constitution (Sched-
uled Castes) Order (Amendment) Bill, 1990. 
I congratulate the Government and the 
Minister for bringing this timely measure. 

It was in 1956, Scheduled Castes who 

were oppressed and suppressed converted 
to Buddhism under Babasaheb Ambedkar. 
They were called Nee-Buddhists. These Neo-
Buddhists though liberated from the social 
taboos of being called Harijans, could not be 
liberated from the economic backwardness. 
This economic backwardness is the main 
cause of their social backwardness and, 
therefore, the Minister has rightly brought 
forward the Bill for including them in the 
Scheduled Castes List. I welcome the meas-
ure. 

Similar grievance exists in the case of 
Scheduled Caste converts to Christianity. 
Convert Christians should also be included 
in the Scheduled Caste List. Convert Chris-
tians are still economically backward. Their 
lot can be Improved only if they are given 
concessions. I, therefore, strongly urge upon 
the Government to move an amendment to 
this Bill for inclusion of convert Christians in 
the Scheduled Caste List. 

In Tamilnadu, a large number of Nari 
Kuravas are in poor condition. Nari Kuravas 
lead nomadic life. Their condition can be 
improved only if they are included in the 
Scheduled Caste list. 

Dhobies and barbers also belong to 
poor and downtrodden sections of the soci-
ety. In some States, dhobies and barbers are 
oppressed and insulted. In villages, they are 
not allowed to draw water from wells; they 
are not allowed even to walk in the streets 
where high caste people live. For small er-
rors, these poor classes are punished se-
verely by village panchayats dominated by 
higher castes. I, therefore, request the hon. 
Minister to include both these communities 
in the Scheduled Caste List. • 

SHRI P. PENCHALLIAH (Nellore): Are 
barbers and dhobies suffering from untouch-
ability? 

MR. CHAIRMAN: Please do not inter-
rupt. 

SHRI M. SELVARASU: I also like to 
make an appeal on behalf of blacksmiths. 
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Blacksmiths are the weakest section of 
society in villages. They should be rehabili-
tated with special concessions. For this 
purpose, they should be included in the 
Scheduled Caste List. 

Sir, we have passed several legisla-
tions to curb atrocities on Scheduled Castes. 
But these laws are not being implemented 
properly. I request the Government to con-
stitute special monitoring cells in every Dis-
trict to watch the implementation of the pro-
visions. 

We are very proud that this Government 
has constituted special courts to try offences 
against Scheduled Castes. I request the 
Government to place on the Table a quar-
terly review of the functioning of the special 
courts in each State. That would keep us 
always informed and we can suggest im-
provements in the matter. 

We should also see that while naming 
national monuments, public places, Govern-
ment buildings-whether State Government 
or Central Governments-streets etc., we 
should, in no case, mention the caste along 
with names. Existing caste names from the 
names of streets, public places and monu-
ments should be dropped by an executive 
order. 

Not only that. To help the State Govern-
ments to formulate and implement special 
programmes for the welfare of Scheduled 
Castes, special grants should be provided to 
State Governments. Also, it must be seen 
that a specified percentage of State Plan 
allocation should be compulsorily spent on 
weHare of Scheduled Castes and Scheduled 
Tribes. 

With these words, I conclude. 

SHRI HUKUMDEC NARAYAN YADAV 
(Sitamarhi): Madam, I thank hon. Shri. Ram 
Vilas Paswan tor bringing this SiU, which 
may not look exhaustive but the points being 
expressed in this context are of great impor-
tance 
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"Sat saiyan ke dohre jon navak ke teer 
Dekhan mein chhote laage ghaon karer 

gambhir" 

This Bill will have a serious impact This 
implies that even after people belonging to 
Scheduled Castes and Scheduled Tribes 
convert to another religion, they should get 
the same facilities as before. 

I shall not level allegations on anyone 
because we do not understand the true 
meaning of religion. I don't believe that the 
religious devout do not have disparity, dual-
ity and discrimination in their minds. We are 
communal and are involved in petty commu-
nal matters, that is why we see duality in 
everything and our existence appears to be 
in danger. I would like to say that if anyone 
adopts a religion with genuine faith he re-
nounces worldly desires because it is a 
question of faith. If he converts to another 
religion because of money lust, cravings for 
world fame and desire for male issue then he 
is constantly obsessed by the apprehension 
of a fall. On the other hand, adoption of 
anther religion based on faith frees him from 
such fears and helps him make progress. 
The meaning of religion is to strengthen the 
bond between fellow human beings and 
remove discrimination. There would be no 
tension if we build a society where there is no 
discrimination. It is pleasing to note that even 
hon. shri Banatwalla and hon. Shri Faleiro 
have demanded that Scheduled Castes and 
Scheduled Tribes people who converted to 
Islam or Christianity be given the same special 
facilities that were being given to them ear-
lier. Now we have reached that stage. But 
what are reasons for that? The persons 
belonging to the Scheduled Castes and 
Scheduled Tribes get special opportunities 
because of the Constitutional and other 
provisions made under various laws by the 
Government and the House. Today every 
person is trying for his inclusion in the cate-
gory of the Scheduled Castes and Sched-
uled Tribes and a number of applications 
have been received in Biharforthispurpose. 
This is so happen\ng because persons be-
longing to the Scheduled Castes and Sched-
uled Tribes have been given special oppor-
tunities under the constitution. But why were 
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they given these sp&cial opportunities? Just 
because of the fact that earlier, the persons 
belonging to the upper castes had concen-
trated all powers in their hands who fully 
exploited it to their pleasure but on the other 
side there was also such a category of people 
in society which had no power. I would like to 
submit that the Government should bring an 
end to these inequalities and create a soci-
ety based on equality instead of providing 
special opportunities, as stated by Shri Ram 
Vilas Paswan. We will have to keep a check 
on those who have been enjoying power for 
the last millions of years and we should uplift 
the backward and the oppressed, it is only 
then that we will be able to create a society 
based on equality. For setting up a classless 
and casteless society which is also called an 
egalitarian society, we have to uplift the 
backward and keep a check on upper classes 
because there is no comparison between 
the two who are in the race. Even if both the 
categories of people are given equal oppor-
tunities, the disparity will continue. The aim 
of our constitution was to built a classless 
and casteless society. We have not taken 
any steps in that direction. We are just 
moving ahead and giving petty concessions 
to the backward, which is nothing but a drop 
in the ocean. This will not meet their require-
ments. Therefore, I would like to submit that 
this will not do anything and we will have to 
enact a legislation in this House and speak 
about it courageously. "We should come out 
of our iflusions. If we resolve to help the poor 
and to provide food to hungry, clothes to the 
naked, water to the thirsty, education to the 
illiterate, medicine to the sick and shelter to 
the homeless, we should try to achieve that 
objective through our constitution with all 
sincerity of efforts in that direction today 
itself. We have great respect for Dr. Am-
bedkar who had adopted the Buddhism. But 
, would like to say that some religious per-
sons are creating communal feelings in the 
country in the name of God and religious 
persons. The political parties are doing the 
same by discarding their ideals, prinCiples 
and values. While on one hand the number 
of religious communalists is increasing in the 
country. No community wants to do away 
with the other community because they think 
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that the existence of other oommunity is 
necessary for their progreSs. It is for this 
reason that the religious and political com-
munalists are not trying to bridge the gap of 
inequalities. Instead, they are working to 
maintain it. I would like to make a demand 
that a law should be formulated to cover up 
the loss which our country has suffered due 
to caste system. Shri Chand Ram has ex-
pressed the same views. In those days when 
we were working under the leadership of late 
Ch. Charan Singh, he told us that he had 
written a letter to Pandit Jawahar Lal Nehru. 
He had also told me with a heavy heart that 
his suggestion had not been accepted. 
Please think about its reasons. Nobody. 
considers Sh. Hukumdeo Narayan, Shri 
Chand Ram, Shri Ram Vials Paswan. Shri 
Mufti Mohammad Sayeed or Shri Arif Mo-
hammad Khan as the leaders of Harijans. 
Everybody says that Dr. Ambedkar was the 
great leader of Harijans and if a leader is as 
intelligent, dynamic and capable as it was 
Dr. Ambedkar, he will be called the leader of 
the Harijans. Choudhary Charan Singh was 
called the leader of the Jats, Shri Vish-
wanath Pratap Singh ;s considered to be the 
leader of Thakurs and Hukumdeo Narayan 
as the leader of Yadavs. In this country only 
a few families enjoy the privilege of produc-
ing National leaders and none else can reach 
those heights. We can neverthink of becom-
ing the leaders of the National level just 
because of our caste and the trend of ignor-
ing our intelligence so we will continue to fall 
a victim to exploitation. In case we are really 
interested to free our country from this ex-
ploitation, we shall have to break down the 
barriers of caste and class which has under-
mined our intelligence, knowledge and dy-
namism. Unless and until we pull down these 
barriers, we won't be able to build a new 
society and bring an end to the inequalities 
existing in our country. Afterall. for how long, 
all this will contunue. Even in 1977 when , 
was elected to this House for the first time' 
had said and I repeat it even today that it is 
some thing unfortunate for India that since 
independence we have been providing the 
facility of reservation to certain castes but 
none of us has ever thought as to why these 
castes have not been able to produce such 
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a leader to this day who could rise to the rank 
of a Cabinet Minister, right from the days of 
Pandit Jawahar Lal Nehru to the present 
regime of Shri Vishwanath Pratap Singh. 
Inspite of that facility reservation if these 
castes have not been able to produce a 
leader of that stature. We shall have to think 
in a new direction to analyse as to why the 
talent of this class of people could not see its 
full bloom inspite of the facility or reservation 
and where lies the basic fault. (interruptions) 
That is what I am saying. However the ques-
tion is as to who is responsible for it. 

MR. CHAIRMAN: Mr. Yadav, please 
conclude. 

SHRI HUKUMDEO NARAYAN YADAV: 
I am just concluding. I am saying who is 
responsible for it. 

"Papi kaun manuj se uska nyaya chur-
ane vala, 
Yaki nyayako khojate vighan kasheesh 
udane val a" . 

The Government shall have to identify 
those who are responsible for it. Is it not our 
misfortune? I would like to request Shri Ram 
Vilas Paswan that now it is the Government 
of Janta Oal and it should not confine reser-
vation to the Government jobs only. The 
Government has not been able to provide full 
benefits or reservation to the persons be-
Iongingtothe Scheduled Castes and Sched-
uled Tribes for whom there are already pro-
vision under the law while on the other side, 
where reservatIon is not restricted by law, 
the Government does not adopt a liberal 
attitude towards them. Please tell me if any 
political party adopts a liberal attitude to offer 
seats in the Ralya Sabha and the State 
legislative Councils to the persons belong-
ing to the Scheduled Castes and Scheduled 
Tribes? Wethe caste Hindus, claim to bethe 
worthiest people and think others to be 
unworthy of becoming the Member of the 
Rajya Sabha and the State Legislative 
Councils. What will they get by these poli-
cies? Even in other committees constituted 

under the various Departments of the Gov-
ernment from time to time, there is no provi-
sion of reservation for these categories of 
people so the office of the Chairman and the 
Members is never offered to the persons 
belonging to the Scheduled Castes and 
Scheduled Tribes. Then what is the use of 
this reservation? 

Madam Chairman, I am just concluding. 
A leader carries with him the ideas and 
impressions he inherits from his caste, varna 
and the society where he was born, and 
developed. All these trails which contribute 
to the shaping of his personality become 
binding on him and he can not see beyond it. 
So we have to free our country from those 
evil ways and to inculcate new ways to 
enable this country go ahead on the path of 
progress. Therefore a Bill should be simulta-
neously introduced with this bill, seeking the 
reservation for the persons belonging to the 
Scheduled Castes and Scheduled Tribes 
not only in the Lok Sabha, State legislative 
Assemblies and the Government jobs but 
also in the cabinet because you should see 
to it that five to ten persons of a particular 
caste may become Ministers but even two 
persons from amongst the Harijans and tribal 
cannot be given that prestigious place. A 
person of Scheduled Tribe can not become 
a cabinet Minister. I would like to request the 
Government to provide special opportuni-
ties to the people belonging to the Sched-
uled Castes, Scheduled tribes, Backward 
classes minorities and women in the policy 
making committees and the recruiting and 
appointing agencies such as Public Service 
Commission, University Service Commis-
sion and the Railway Board. Without it, the 
country will not progress. The Government 
can console themselves by making a few 
laws but like his forfathers the youth of new 
generation are not to be swayed by false 
temptations of the Government. We want to 
know if he is seized of their dubious ways of 
exploitation of the Government because 
genuine intentions need not be substanti-
ated by laws. Being it otherwise no law is 
going to give us our rights. Therefore what rs 
required at the moment is to create among 
the ~rsons belonging to those categories, 
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the traits of leadership and to bring them in 
the front line of the leaders. I would like to 
beg your pardon to say that very few persons 
belonging to the Scheduled Castes and 
Scheduled Tribes are sitting in the front row 
of the House and the persons of Backward 
Classes are not to be found there. It a leader 
of these categories is not to be here, who will 
·care for them? I would therefore like to call 
upon the person of upper castes to give up 
theirlseats power on their own. I would also 
warn that being of otherwise the persons 
belonging to the Scheduled Castes, Sched-
uled Tribes, minorities and the women will 
come forward to capture it forcibly from them. 
With these words, I conclude. 

SHRI GOPI NATH GAJAPATHI (Ber-
hampur): Madam Chairman, I wish to make 
two specific representations in connection 
with the Constitution (Scheduled Casts) 
Orders (Amendment) Bill, 1990 moved by 
our dynamic han. Minister for labour and 
Welfare, Shri Ram Vilas Paswan. 

There are certain backward classes of 
different religions, who since ages, continue 
to be a deprived and under-developed lot, in 
significant numbers of over three lakhs, in 
the Districts of Ganjam, Koraput and Phul-
bani of Orissa State. 

Further, there is also another class of 
fishermen on the coastal regions of Ganjam 
District of Orissa State predominantly in the 
Gopalpur and Chatrapur Assembly seg-
ments. These poor and oppressed lot of 
fishermen, depend on fishing for their liveli-
hood. However, they are being subjected to 
a lot of hardship by the big industrial houses, 
who have taken to fishing as a major busi-
ness activity using deep-sea trawlers. The 
hapless fishermen, With their small country 
boats, are no match vis-a-vis the industrial 
giants and are thus under constant oppres-
sion for their baSIC livelihood. 

These backward classes and the fisher-
men are treated as untouchables and are 
given inhuman treatment. Even now, they 
are being oHended at public places like ho-
tels, school~, shops rivers, wells, etc. Basic 

needs like education, health facilities, jobs 
electricity, water supply and other social 
amenities are not provided to them. They are 
thus denied equality and social justice. Till 
date, they are landless, bonded labourers 
and as a result, their hopes, aspirations, 
skills and potentialities are dashed to the 
ground. 

It can be seen that till now, no religion, 
party or government has been able to help 
free the backward classes and fishermen 
from economic bandages and accord them 
socio-economic development. Programmes 
and schemes should be formulated for eco-
nomic rehabilitation of the under-developed 
lot. Laws against untouchability should also 
be strictly enforced to enable this section of 
deprived people to live like normal human 
beings. 

I WOUld, therefore, urge upon the Gov-
ernment, through you Madam Chairperson, 
to enact necessary legislation for recogni-
tion of the under-developed backward 
classes and also the poor, oppressed fisher-
men of Orissa State particularly during the 
current birth centenary year of Baba Saheb 
Ambedkarji. 

SHRI S. BENJAMIN (Bapatla): Fro a 
long time' could observe in this House the 
anxiety and concern that is expressed wher-
ever there are atrocities on harijans and 
Scheduled Caste people. And, I am greatly 
indebted and grateful to those people who 
have shown a great concern for the well-
being of the Scheduled Caste people who 
are spread from Himalyas to Cape Camorin. 
There is on place in the history to tell for what 
reasons this untouchability has come into 
being. We have no such authority to speak of 
course. We are the aboriglnals of this coun-
try as an han. Member has expressed and 
several people came to this country and 
invaded it. Perhaps a greater number of 
people have come from the Hindu side who 
thought to be the majority of this country 
land. But, we are the natives and we are the 
patriots. There is no doubt about our loyalty 
so far as our patriotism is concerned. 
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h so happened that we were driven our 
from our grounds and abodes. The profes-
sions that were given to us made us, even to 
this day, as if we are living almost below the 
poverty line. The professions that were left to 
us are miserable. We have to be the guards 
of cremation grounds. We have to remove 
the carcass. We have to remove the night 
soil. Those are the professions that were 
given to us as if they were doing a great 
mercy. Under such circumstances, it so 
happened that we were reduced almost like 
beggars of the State. In that condition, a 
question has arisen: "If religion can be taken 
as a ground, first discrimination has to stop.' 
As beggars of the State, we have approached 
at the temple, we have approached at the 
mosque and we have also approached at the 
church. But who is responsible for this con-
dition? I must say, the communal difference 
that was shown, the discrimination that was 
shown to us, must have been responsible for 
all these things. So, while going to temples 
also I am discriminated. But from centuries 
back-I can say a millenmum-I was dis-
crim inated and untouchability was practised. 
So along as untouchability is practised, to 
which community I belong to it, will not be a 
matterforconsideration. But fortunateJy, the 
Government has brought about a Bill, the 
Objects and Reasons of which were clearly 
stated, as a pre-concept for consideration. 
What is the concept? Religion has not in any 
way brought about a development or a 
change in the economic and social condi-
tions of the depressed classes or to the 
untouchables. Perhaps this conception must 
have to be revised and re-thought of. 

The true nature or the religiOUS concep-
tion is not social or economic but something 
else and that is, a communaon with God, 
consciousness development and a clear 
perception of the creator is the meaning of 
the religion. So, through religion, we com-
municate for the salvation of the soul and not 
for the soc:al or the economic development 
of the country. The criterion or the main 
object of religion or the end of the religion is 
transmutation of life. A transmutation of life is 

inherent in the religion itseH. That is why 
religion taken as an objective or reason for 
this stratification is not good at all because 
this stratification before long was made by 
Manu. 

That stratification was existing even 
before Manu. From that time onwards, be-
cause of this stratification being implemented 
in our case, we have become so untouch-
able and so poor that we approach every-
body for alms-because in creation there is an 
unsatiable hunger which is responsible for 
this. I am hungry; I beg you, this man and 
everybody who comes my way. You find 
beggars in the church, temple and the 
mosque. Will you discriminate against me 
because of the particular religion to which I 
do not belong; will you not give me alms? 
That is what I am asking. Under the secular 
Constitution, religion has been taken into 
consideration. (Interruptions) 

I am now coming to the pragmatic part, 
and notto theory. I am giving the facts; based 
on them, J say that these is an one sided 
approach. Even the Constitutional provision 
was not accepted. It was negatived by the 
courts also. I am a Harijan, and my father is 
also a Harijan. I am a Harijan Christian. My 
father is entitled to benefits, whereas J am 
debarred. What difference is there between 
my father and myself? Do I not share the 
same blood. Have I not been educated, with 
the sweat of thiS agricultural labourer that is 
who has given me this education? Is it a sin 
that I am born as a Harijan or a Scheduled 
Caste? 

Unfortunately, the courts also have given 
a different verdict, as if prose Iytl sat ion is the 
property of one community. I am giving an 
example viz. the case of Devarajan vs 
Ambalkar. 

MA. CHAIRMAN: Nowyouhavetostep. 

SHRI S. BENJAMIN: Madam, this is the 
first time that I am speaking. I had not ac-
cepted offers made to me by my party to 
participate earlier. As such, I should be given 
more time. (Interruptions) 
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I will not touch the -theoretical aspect. 
Previously, you know, Buddha was taken as 
one of the Avatars. So, in the name of the 
Constitution, secularism was accepted. 
Nowadays, in the name of Buddhist religion, 
the same process is accepted and adopted. 
The hon. Minister knows that a consensus 
approach is made, to every problem. In this 
case also, we have got clear indications from 
Ambedkar, Gandhiji, the Finance Minister 
and several other people who have given 
their opinion on the Scheduled Caste Har-
ijans. May I request that a cosensus may be 
arrived at after due consultation? The cause 
of the minorities and the poverty-stricken 
must have been taken into consideration by 
the Leftists a long time back. 

But unfortunately, you have let us down 
and our cause is not taken up. Therefore, 
sectarianism and secularism cannot go to-
gether. But secularism is taken as an advan-
tage to make Hindu propaganda. (lnterrup-
lions) 

MR. CHAIRMAN: You conclude. 

( Interruptions) 

SHRI S. BENAMIN: Now Buddhism is 
also part of the Hinduism. because they 
have taken him as another Avtar. Previ-
ously, in the name of Constitution, you had 
proselytised the people. Now, you are prose-
lytising them in the name of Buddhism. So, 
there is no seculartsm, but sectarianism. Our 
nation is considered as a united country 
even though there are variations. That is why 
we enjoy unity in the midst of diversity; and 
to maintain that. the minorities must be given 
adequate protection. Otherwise, the country 
will go sectarian. This is not the idea of the 
ConstitutIon. Secularism is reflected in the 
Constitution. To maintain the dignity of the 
nation and seculansm, you have to treat 
those minorities on par with others. Other-
wise, it will be construed that you are treating 
us as guests only to serve the nation, and not 
as patriots or natives of this nation. (Interrup-
tions) 

MR. CHAIRMAN: Your please conclude. 

SHRI S. BENJAMIN: We are the patri-
ots and the nationals of this country. We love 
this country; we breathe in this country; we 
die in this country; we have no other loyalty. 
You have to treat us on par with others. 

MR. CHAIRMAN: You support, J under-
stand, Mr. Faleiro. Now you conclude. 

SHRI S. BENJAMIN: We, the people of 
this underdeveloped country, are approach-
ing the nations of the world and the World 
Bank for help, no because of any other thing. 
That is why I request you to treat the minori-
ties, those who are deprived for centuries, on 
par with others. You had discrim inated us for 
centuries. Now also we are being discrimi-
nated. Why do you want to discriminate us? 
You do not want secularism to prevail; you 
want sectarianism to prevail. Otherwise, you 
should have included these people in this 
Amendment. You should help these people 
in getting the benefits of the developments 
that are taking place in this country for the 
unity and integrity of the nation. 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL 
MALIK): Madam Chairman, I beg to move 
that discussion on this Constitution (Sched-
uled Castes) Orders (Amendment) Bill, 1990 
may be stopped here itself. The Minister'S 
reply and voting on this Bill can take place 
tomorrow. 

After that, we may start discussion on 
Constitution (Sixty Eighth Amendment) Bill, 
1990 relating to Scheduled Castes and 
Scheduled Tribes, which may last upto 5.30 
P.M. 

Later on, we can start discussion under 
Rule 193 on cyclone that has hit the state of 
Andhra Pradesh. The Hon'ble Members of 
various Parties, who did not get an opportu-
nity to speak on this issue, can now speak, 
as the subject matter is almost same and is 
comprehensive. 
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[English] 

PROF. P.J. KURIEN: I agree with you. 
But there is a problem for as. There are two 
or three speakers from our side who want to 
speak. 

MR. CHAIRMAN: You have to take my 
permission. This is a proposal made by the 
Government. I would like to know your reac-
tion and then we shall conclude it accord-
ingly. 

SHRI SARYNARA YAN JATIYA (Ujjain): 
Its continuity should not be disturbed. 

PROF. P.J. KURIEN: Our problem is 
this. Otherwise, we do not have any other 
difficulty. I agree with the hon. Minister. But 
we have three more speakers who evil take 
only two or three minutes each. Either they 
may be allowed today or they should be 
allowed before the Minister replies tomor-
row. On this condition, we can agree with 
han. Minister. 

16.00 hr •. 

MR. CHAIRMAN: The Government has 
not proposed that the discussion should be 
finished. 

[Trans/ation] 

SHRI SATYA PAL MALIK: Discussion 
should be finished. 

( Interruptions) 
[English] 

MR. CHAIRMAN: Hon. members, 
please understand wha1 the proposal is. The 
proposal is not to close the discussion alto-
gether. There are many speakers. Even if, all 
cannot be allowed, definitely, some can be 
allowed. 

[ Translation] 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Madam Chairman, before you give your 

decision, we would like to urge upon you that 
though we wanted this Bill to be passed 
today itself after concluding the discussion 
onthis issuetoday, but since the members of 
the Opposition Parties and others expressed 
the opinion that as voting on this Bill is to be 
held tomorrow, discussion on this Bill may be 
finished by 3.30 P M. today and after that we 
may take up other item, which is in regard to 
the Scheduled Castes and Scheduled Tribes 
Commission and discussion on this issue 
also should be finished today itself so that 
voting on both the Bills may be held tomor-
rcwa1thesametime. Yesterday, the time for 
discussion on this issue was fixed upto 3.30 
P.M. We do not have any objection but due 
to lack of time an agreement was made , 
under which It was to be finished by 3.30 
P.M. but now it is 4 O'clock. Therefore sug-
gestion has ooen made by the Minister and 
by the Government that discussion on this 
subject may be stopped now and we may 
take up the next item of the Agenda. Tomor-
row, after that reply will be given, and if any 
of the members wants to seek clarification 
chart may give him one or two minutes. But 
discussion on this issue may be finished 
today. Voting on it may be held tomorrow. 

(Eng/ish] 

MR. CHAIRMAN: The time allotted is 
finished. It can be extended. Butthe Govern-
ment has made an appeal that they want to 
include the next Bill at this stage. That also 
deals with more or less the same subject. 

( Interruptions) 

MR. CHAIRMAN: Would you let me 
finish or not? If you interfere like this, I 
cannot complete. Please listen. This is the 
Government's proposal. My understanding 
is that the hon. members belonging to those 
parties, whose members have not spoken at 
all Will be allowed tomorrow. I hope that the 
House will agree with this proposal. 

PROF. P.J. KURIEN: On our side there 
are only two more speakers. Not necessarily 
today, but tomorrow before the hon. Minister 
replies, they may be allowed to speak. 
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SHRI SA TV A PAL MALIK: That is 
agreed. 

MR. CHAfRMAN: With this understand-
ing. I believe, everybody agrees. I have 
already spoken that the members of those 
parties who have not spoken will have an 
opportunity to speak, very briefly. 

SHRI PIYARE lAl HANDDD 
(Anantnag): I want to make brief SUb-mis-
sions. If any speech is allowed today, that 
will be of the members of those parties who 
have not yet spoken, not of those who have 
already spoken. 

MR. CHAIRMAN: You have not listened 
to me. This is the proposal of the Govern-
ment. 

SHRISATYNARAYANJATIYA(Ujjain): 
My name is there. 

MR. CHAIRMAN: There are many 
names, not oniy yours. 

SHRI SATYNARAYAN JATIYA: When-
ever my chance to speak comes, the debate 
ends there. Please allow me to speak. 

SHRI RAM NAIK (Bombay North): 
Madam. it is a coincidence that it is always 
happening in his case. So, I request that he 
should be given more time to speak as 
others are given ... (Interruptions) 

MR. CHAIRMAN: I have given my rul-
ing. It is the prerogative of the Chair. The 
Chair tries to accommodate all Parties and 
as far as possible the Members. Therefore, 
I have heard all of you. Tomorrow when it 
comes, whoever in the Chair will try to satisfy 
as many Members as possible. 

Now, if the House agrees, then we shall 
take up the next Bill. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: With the unanimous 
consent of the House, I now call upon Shri 
Ram Vilas Paswan to move that the Bill 

further to amend the Constitution of India be 
taken into consideration. 

16.08 hrs. 

CONSTITUTION (SIXTY-EIGHTH 
AMENDMENT) Bill 

[ Translation] 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): I 
beg to move: 

''That Bill further to amend the Consti-
tution of India be taken into considera-
tion". 

[SHRI NIRMAL KANTI CHATTERJEE in 
the Chai~ 

16.08 1/2 hrs. 

Mr. Chairman, Sir, many Hon'ble 
Members have expressed their views on 
Constitution (Scheduled Castes) Order 
(Amendment) Bill, 1990. Someofthe Hon'bie 
Members will get an opportunity to speak on 
it tomorrow also. This Constitution Amend-
ment Bill is also a very important Bill. (lnter-
ruptions) 

All the Hon'ble Members of this House 
are aware that there has been a long stand-
ing demand to provide constitutional status, 
constitutional powers and statutory powers 
to the SchGduled Castes-Scheduled Tribes 
Commission and this Constitution Amend-
ment Bill was presented in this House during 
the year 1978 also, but unfortunately it could 
not be passed at that time. Later on, in 1979 
this Bill was presented again and discussion 
on it was to be held on 19.7.79 but again it 
could not be passed due to the downfall of 
the Government. Today after 11 years, this 
Constitution Amendment Bill has been 
brought in the House and I would like to say 
only this thing to the Hon'ble Members that 
the present Government is determined and 
I would like to say it clearly that if the Hon'ble 


